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BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI
Original Application No. 6/2012

(IA No.329/2024, IA No. 72/2024, IA No. 276/2024)
WITH

Execution Application Nov 5/2024
In

Original Application No. 6/2012

Nizamuddin West Association Applicant
Versus

Respondents)Union of India & Ors.

STATUS REPORT ON BEHALF OF DELHI JAL BOARD tDJBl IN

COMPLIANCE OF ORDER OF HON’BLE TRIBUNAL DATED 66.08.2024 &
13.08.2024.

MOST RESPECTFULLY SHQWEXH:

1. That the present Status Report is being filed on behalf of Delhi Jal Board (DJB)

in compliance with orders dated 06.08.2024 and 13.08.2024, wherein this
Hon’ble Tribunal directed DJB and other departments to file a report in response
to the anomalies pointed out by the applicant. The relevant paras of the order
dated 06.08.2024 have been reproduced hereunder:-

"9. So far as IA No. 276/2024 is concerned, the Applicant has raised
additional submission in support of the plea taken in IA No.72/2024 and has
prayed for giving contract forthwith for dredging, desilting and removal of
debris and deposit of waste material by giving number of contracts So that
the entire work in each segment can be completed in three months and
further direction to the DJB to transfer to the account of NGT Delhi a sum of
Rs. 300 croresfor doing the work of cleaning the debris, dredging, desilting,
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* etc. and also to direct the NCT Delhi and DJB to take immediate steps for

construction/upgrading ofSTPs.

20. Referring to the said chart, learned Senior Counsel for the Applicant has

pointed out that the STPs at serial no. 11, 12, 13, 13, 16, 17 are under trial
run and STPs at serial no. 32 to 36 are at the stage of tender. Therefore, it is

incorrect iosay that 40 STPs are workings

21. The above chart reveals that only 1 drain has been trapped and for rest

of the drains, the work is either under different stages or not found to he
visible or the site does not exist. Hence, the above disclosure made by the

DJBreflects a totally dissatisfactory picture.
25. Referring to the said chart, learned Senior Counsel for the Applicant has

pointed out that allotment of land for 5 STPs was made. Out of which land
for 2 STPs at serial no. 8 and 9 were cancelled and that out of 15 STPs, land

has been given for 3 STPs and out of 40 DSTPs, land has been given for 14

DSTPs and no DSTP has been constructed till now.”

2. That as per OA 06/2012, the Hon’ble Tribunal had considered the issue of
contamination of river Yamuna in its 54 kms stretch in NCT Delhi on account of
drains carrying sewage, domestic waste as well as industrial and trade effluents.
The OA was disposed of by the Tribunal by issuing as many as 28 directions.
Further, as per IA No. 276/2024 is concerned, the Applicant has raised additional
submission in support of the plea taken in IA No. 72/2024 and has prayed for
giving contract forthwith for dredging, desilting and removal of debris and
deposit of waste material by giving number of contracts so that the entire work
in each segment can be completed in three months and further direction to the
DJB to transfer to the account of NGT Delhi a sum of Rs. 300 crores for doing
the work of cleaning the debris, dredging, desilting, etc. and also to direct the
NCT Delhi and DJB to take immediate steps for construcfion/upgrading ofSTPs.

3. That as per Section 9 of Water Board Act, 1998, DJB is responsible for the
production and distribution of potable water after treating raw water from
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• various sources. Moreover, in compliance with other duties, DJB is also

responsible for the treatment and disposal of the wastewater. Further, DJB is

accountable for the collection, treatment and disposal of sewage from the areas
under jurisdiction of DJB. In furtherance of the directions, DJB being urban

local body has taken all possible measures so to properly manage and provide

solution for this issue.

4. That as per the anomaly pointed out by the applicantas reflected in the para 9 of
the Order dated 06.08.2024. DJB duly submits that the work of dredging,
desilting and removal of debris and waste from the Barapula Drain, Khushak

Drain etc lies with the Irrigation and Flood Control Department or by DDA,

MCD, PWD etc. Further, DJB is accountable for the establishment and

maintenance of STPs and DSTPs in the NCT of Delhi.

5. That as per the anomaly pointed out by the applicant as reflected in the para 20

of the Order dated 06.08.2024. DJB duly submits that as per Annexure - A (List
of STPs) of the affidavit dated 13.08.2024, at present 38 STPs out of 40 STPs

are already constructed and working on the designated parameters. Further, the
average Bio-Chemical Oxygen Demand (BOD) of the domestic sewage

generated from the household is around 250 mg per Liter. The average “Total

Suspended Solids (TSS)” of the domestic sewage generated from the household

is around 250-300 mg per Liter, Regarding Sr, No, 11,12,13,15,16,17 these

plants were earlier working on the designed parameters (BOD:TSS)* of 30:50,
20:30 etc. and these have been upgraded on the 10:10( 10 BOD: 10 TSS)
parameters, and presently are under trial run. STPs at Sr. No. 11,12,13,15,16
have already achieved the designed parameter of 10:10. STP at Sr. No. 17 is
giving BOD 18 and TSS 23 and it is likely to be stabilized by September, 2024.
True copy of list of STPs is annexed herein as Annexure-I.

6. That as per the anomaly pointed out by the applicant reflected in para 21 of the
Order dated 06.08.2024. DJB duly submits that the prime responsibility of
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maintaining the issues pertaining to JJCs lies with the Delhi Urban Shelter

Improvement Board (DUSIB). As per the directions, Delhi Jaf Board has taken

up the work of trapping the sewerage of JJCs. There are 639 JhuggiJhopri

Clusters (JJCs) in Delhi. As on date sewerage from 581 JJ s has been trapped
and taken to the STPs of Delhi Jal Board through the sewerage network of Delhi

M Board. Further, it is humbiy submitted that approx. 90% of JJCs have been
connected with the sewerage network by DJB.True copy of status of JJC drains

is annexed herein as Annexure-IL

7. That as per the anomaly pointed out by the applicant as reflected in the para 25
of the order dated 06.08.2024. DJB duly submits that a Sewerage Master Plan
(SMP)-2031 has been prepared to cover the un-sewered unauthorized colonies
and villages of Delhi, which includes laying of over 9800 KM of sewerage
network in 1799 Unauthorised Colonies, over 200 villages, Construction of
Sewage Pumping Stations (SPSs)r Construction Sewage Treatment Plants
(STPs)/Decentralised Sewage Treatment Plants (DSTPs) and allied works. As
per the Master Plan, the entire area of New Delhi has been divided in 12
sewerage zones. Further,for the treatment of the sewage generated from the
thickly populated areas of the Delhi(except for the outer green belt areas of the
North, North-West, West, South-West, South and Outer South Delhi), 40 STPs
has been established with total capacity of 712 MOD And for the outer green
belt areas of the North, North-West, West, South-West, South, and Outer South
Delhi in addition to laying of sewerage network, 56 new STPs have been
proposed to be constructed (which are now called Decentralised Sewage
Treatment Plants, DSTPs as they treat the sewage near the point of generation of
the sewage).Further, as per the availability and suitability of land, some of these
STPs have been clubbed together and the current figure is 46 DSTPs. The details
of the clubbed DSTPs have been provided in the Annexure-IV Out of the 40
DSTPs, land has been allotted at 38 locations by DDA, Revenue Department of
Delhi Government and Delhi State Industrial and Infrastructure Development
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Corporation Ltd. (DSIIDC), etc. The true copy of allotment letter of land for

DSTPs at 38 locations annexed herein as Annexure-lfl.

The report is being submitted herein for perusal and consideration of this

Hon’blc Tribunal.
8.

It is further undertaken that Delhi Jal Board shall remain duty bound by any

direction or order by this Hon’ble Tribunal as and when directed.
9.

Sh. Bhupesh Kumar
Chief Engineer

DELHI JAL BOARD
New Delhi
Date:3.08.2024
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Aranexure-*!’/-
Su b: Present Status of Report of STPs.
Action Taken Report for S.No. 3(a) & 3(b) is as under:

Average Capacity
treatment in under

MGD augmentation
| (MGD)

Capacity
under

upgradatioh
(MGD)

Installed Output
dejagnedpar parameters
ameters in the month
BOD/TSS of July-24

BOD/TSS

SN Name of STP Present
Sewage
Treattnen

Status

t
Capacity
(MGD)

Okhla STP Ph*Vl 25.00 0 0 Plant running satisfactory on design parameter
of BOD/TSS as 10/I0mg/1

30 10/10 5/s;1

10/10Delhi Gate Phase II 15 4/6 15.00 0 0 -do-2
2.2 2.40Delhi Gate Phase I 10/15 5/7 0 0 -do-3

SNH Nallah STP 2.40 jO22 , 10/15 5/8 04 -do-
9.15Chillgu

AkshnrdhamCrWG
9 10/10 3/S 0 0 -do-5

3/2 m1 2/1 0
^ -do-6

New Coronation Pillar 35.00 0 070 10/10 7/S -do-7
Nilothi Phase-11 21.00 0 020 10/10 8/9 -do-8

22,5020 10/10 6/S 0 09 Pappankalan-Il -do-
5.00 05 10/10 8/9 010 Kapatihera -do-

The plant is running satisfactory on upgraded
parameters of 10/10 mg/1

6/7 9.50 0 0Kondli STP Phase I 10/101 1 10
8/9

" 23.0025 010/10 012 Kondli Ph-II
9.008/9 0 013 Kondli STP Phase III 10 10/10

The plant is running satisfactory on upgraded
parameters of 10/10 mg/1 '

40.007/9 0 014 Rithala-II 40 10/10
"10/10 40.00 0 040 6/% The plant is running satisfactory on upgraded

parameter# of 10/10 mg/1
15 Rithala Ph-I

Kondli STP Phase IV 45 45.0010/10 8/9 0 0 The plant is running satisftotory on upgraded
parameter# of j0/10 mg/1
The plant has been recently upgraded on 10/10
parameter from 30/50 parameters. It was on
trial run in July 2024 and under svablisation.
Now, the plant is running satisfactory on
upgraded parameters of 10/tQ mg/1

16

12/17 13.00Yamuna Vihar Ph-II 15 10/10 0 017

Total 359.4
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DiB is constructing a new 124 MGD plant at
Okhla. The liquid stream is commissioned
recently currently treating 50MGD sewage.
The old STBs are functional on existing design
parameters of 30/50 mg/1. Once the new plant
is stabilized the existing Okhla STP Ph-II, III
& IV shall be closed*.

6.00 30Okhla STP Ph4! 12412 30/50 15/2618
Okhla STP Ph-III 12/27 28,0037 30/5019

'

30/50
'

36.00Okhla STP Ph-lV 13/304520

The STPs are functional on existing design
parameters of 30/50 mg/1. However, plant is
bdng upgraded on the design parameters of
10/10 mg/1 for which 44% work already
completed and plant is likely to commissioned
by Dec.2024

20.50 20 60Nilothi Phase-1 40 30/50 18/2721
16.0022

'

14/22 10 30Pappankalan-I 20 30/50

' 12.00 The STPs are functional on existing design
parameters of 30/50 mg/i. However, plant is
bdng upgraded on the design, parameters of
10/10mg/l for which 79% work already
completed and plant is likely to commissioned
by Oct.2024 __
The STPs are functional bn existing design
parameters of 30/50 mg/1. However, plant is
bdng upgraded on the design parameters of
10/10mg/I for which 73% work already
completed and plant is likely to commissioned
by Oct.2024

13/18 2020 30/5023 Keshopur-II
22.00 2G‘30/50 15/24 604024 Keshopur-III

16/3.2Najafgarh 3.0030/50 0 5525

5.00Coronation Pillar Ph- '

30/50 13/21 0 202026
I&II
(Coronation Pillar Ph- 2.5010 30/50 12/18 0 1027
III

3.5030/50 13/29 5 1528 Narela STP 10
U .00 1015 15/22 2529 Rohini Sec. 25 30/50

15/23 8.50Yamuna Vihar Ph-1 5 15 Tlie STPs are functional on existing
parameters as BOD/TSS 30/50 & 20/30 mg/1.
The block estimate for upgradation on 10/10
parameter? is under process of approval ,

30 10 30/50
26.00 30Yamuna Vihar Ph-III 18/25 5531 25 20/30

a 1.50Okhla STP Ph-V The STPs
parameters BOD/TSS 30/30 & 20/30 mg/1.
The tender vras invited for up-gradation oil
BOD/TSS as I0/l()mg/l and rejected due to a
single bid the proposal is under the process for
re-invitation and administrative approval.

functional on existing0 1616 30/50 4/632 are
5.50 2.5 7.517/28Mehrauli STP 5 20/3033

30/50 38/70 2.00 2.5 7.534 Vasant Kunj Old
Vasant Kunj New

5
1.5030/5035
3.5030/50 40/66 2.5 7.5536 Ghitomi
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0.55 The STP is functional on existing parameters

BOD/TSS 30/50mg/l. The tender was invited
for up-gradation on BOD/TSS as 10/lOmp/l
and rejected due to & single bid the proposal is
under the process For re-invitation and
administrative approval.

0 0.66Molar band 0.66 30/50 16/3337

12.50 The STPs are functional on existing
parameters as BOD/TSS 20/30 mg/1. Tire
tender was invited for up-gradation oh
BOD/TSS as 10/10mg/l and rejected due to a
single bid the proposal is under the process for
re-imitation and administrative approval.

6 1838 Keshopur-I 12 20/30 15/26

The plant shall be commissioned by Oct, 20240 0 739 Sonia Vihar New 0 10/10 0
0

^

Delhi Gate PhaSe-III 0 0 10 Land is yet to be handed over by L&DO,
MoUHA to DJB. The work will be completed
in 12 months after award of work.

40 0 0

352.6 0 0 00 0Total
513.16143/5554.18Grand Total (MGD) 712 1

Note:
1.17 Nos. of STPs ate working on 10/10 having capacity of 359.4 MG1>
2. 23 Nos. <>f STPs ate being upgraded/new constructed on 10/10 having capacity of 513.16 MGD
3.40 Nos. of DSTPs having capacity of92 MGD are to be constructed.

Total Capacity: 964.56 MGD.

*Ati average of approximate 50 MGD from Serial Nos. 1 (5 MGD), 18 (6MGD), 19 (9 MGD), 20 (9 MGD) and 32 (4.5 MGD) is being diverted to
and being treated at the new Plant mentioned opposite Serial Nos. 18, 19, 20 thereby the total amount of waste treated as to today is 604.18
MGD.
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ANNEXURE-II

Subject : Status of JJCs drains.

There is no policy to lay sewerage network in JJ Clusters. However, outfall drains carrying waste
watfr of JiCsbas been trapped ififoDJB sewerage system in 581 JJCs sot ©f639= Oat of the
remaining 5.8 JJCs, J >Jo. JJC doesnot exist . The status of 58 JJCs as on 03.09.2Q24.isas under :

No. of JJ
Clusters

Discharge
(MGD)S. No. Measures proposed by DJB/ Status S. No. of 58 JJC List

NA
Total nos. of JJ Clusters 639 NA1

NA
Nos. of JJCs trapped in sewer lines 581 NA2

Drains to be trapped in sewer line (work in
progress) of nearby area

1, 2, 3, 9, 10, 26, 39,

43, 50, 5110 0.173

4, 20, 28, 29, 30, 31,
33, 34, 42, 45, 46, 48,

52, 53

Drains will be trapped after commissioning of
proposed sewer network in nearby U/A col.4 14 0.67

Drains which can be trapped in to sewerage network
by installing lift station5 5 14, 55, 56, 57, 58, 0.23

12, 17, 18, 19, 22, 27,
32, 36, 37,38, 40, 41,

44, 47, 54

Feasible sites approved by NMCG for which
demand has been raised for funds from NMCG6 15 0.25

Trapped in STP through major storm water
drain/trapping work are in progress7 8 5, 6, 7, 8, 11, 13, 15, 16 0.24

Not feasible due to space constraints and multiple
outfalls etc.8 5 23, 24, 25, 35, 49 0.48

9 Site does not exist. 1 21 NA

Total Discharge 2.04 MGD
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.1st of S8 Ji Clusters with status and timelines for connecting with Sewerage system/DSTPs
Revised Timelines for

Trapping
(Earlier Timeline *June,

2023)

S.No. of
50 JJC Name of EE and

Division
Nodal Officer

( Chief Engineer )
Present statusName of JJCluster Name of SE Discharge(KLD)

t(1st

Work order issued for Installation of DSTP.Sh.Gajendra Tomar,
CE(Central-North)

Dr.Ambedker JJC Near
Wazlrabad Timarpur.

Sh Maninder Jeet
Singh, EE(M)-03

Sh Pawan Kumar,
SE(MH31.12.20241 25

Sh SKDahiya
SE(M)-10

Sh. Gajendra Tomar,
CE(South)

Sh. Naresh Kumar
EE(M)-S1

There Is some public hindrance however, the drain wfS
be trapped by Dec 202431.12.20242 Okhla DTC Depot-1 110

Gandhi Camp Behind Fruit &
Vegltable Market Okhla Railway

Station

There Is some public hindrance however, the drain wil
be trapped by Dec 2024Sh SKDahiya

S£(M)-10
Sh.Gajendra Tomar,

CE(South)
Sh.Naresh Kumar

EE(M)-5131.12.2024 1253

ShHertsh Chander,
£E(M)-91Sh.
N.K.Sharma,
EE(Pr)Sr,rl

The work of laying the sewer line InKirari GoC is in
progress and this drain wifi be trapped Into sewer line by
31.12.2024 by Maintenance Wing.

Sh B.S Rawat,
S£(M)-7/ Sh. Ajay
Kumar, SE(C)-6

Sh. Gajendra Tomar,
CE{West )

Khub Ram park Pern Nagar 31.12.20244 15Kirari

Installation of DSTP is not feasible due to space
constraints.
However,this drain Is ultimately out-falling in Baraputla
Drain whichis likely to be trapped by 31.12.2024

The discharge from the
JJC drain Is ultimately out-
falling in Barapulla Drain

which Is likely to be
trapped by 31.12.2024.

Sh.Gajendra Tomar.
CE(South)

Sh SKDahiya
SE(M)-10

ShN.K Verma,
EE(MH!

Madrasi Basti Near Railway
Line JalVihar6 330

Installation of DSTP Is not feasible due to space
oonstraint9.
However, this drain Is ultimately out-falling in Barapulla
Drain which is likefy to be trapped by 31.12.2024

The discharge from the
JJC drain Is ultimately out-
falling in Barapulla Drain

which is likely to be
trapped by 31.12.2024.

Shri Ram JJC near
SPRINGDALE School Dhaula

Kaun
Sh. Gajendra Tomar,

CE(South)
Sh S.KDahlya

SE<M)-10
Sh Sanjay Jain,

EE(M)-446 140
i

Installation of DSTP is not feasible, as discharge Into
storm water drain is directly from individual household.
Discharge pipes from indlviduBis houses are
undergroundupto the storm water drain.Henoe, it Is
difficult to collect discharge of JJC at Single point
However, this drain Is ultimately out-falling In Barapulla
Drain whichis likely to be trapped by 31.12.2024.

The discharge from the
JJC drain Is ultimately out-
falling in Barapulla Drain

which Is Bkely to be
trapped by 31.12.2024.

Sh. Gajendra Tomar,
CE(South)

Sh S.KDahlya
SE(MM0

Ambedkar Basti West Block-ll
RKPuram

Sh Sanjay Jain,
EE(M)-44 3007

Installation ofDSTP Is not feasible, as discharge Into
Storm wafer drain isdirectly from individual household.
Discharge pipes from individualshouses are
underground upto the storm wafer drain.Henoe,It Is
difficult to collect discharge of JJC at single point
However,this drain Is ultimatelyJout-faiiing InBarapulla
Drain whichis likely to be trapped by 31.12.2024

The discharge from the
JJC drain is ultimately out-
falling in Barapulla Drain

which is likely to be
trapped by 31.12.2024.

Leprosy Colony Infront of
Mohan SinghMarket

RKPuram
Sh S.KDahlya

SE(M)-10
Sh. Gajendra Tomar,

CE(South)
Sh Sanjay Jain,

EE(MH4
i8 16

!

Sh Sanjay Jain,
SE(MM4

Nehru Ekta Camp Sector-VII
RKPuram

Sh.Gajendra Tomar,
CE(South)

Sh S.KDahlya
SEfMI-10

This drain will be trapped Into OJB sewerage network
by Maintenance Wing by 31.12.2024.9 31.12.2024 85

i

I
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Revised Timelines for

Trapping
(Earlier Timeline -June,

2023)

S.No. of
6SJJC Nodal Officer

( Chief Engineer )
Name of EE and

Division
Present StatusName of JJ Cluster Name of SE Discharge (KLD)

list
This drain will be trapped into DJB sewerage network
by Maintenance Wing by 31.12.2024

Sh. Gajendra Tomar,
CE(South)

Sh S.KDahiya
SE(M)-10

Sh Sanjay Jain,
EEIMI-44

S.P./J.P. Colony Sectors
R.K.Puram 31.12.202410 30

Installation of DSTP is not feasible due to space
constraints.
However, this drain is ultimately out-falling inSarapulla
Drain whichis likely to be trapped by 31.12.2024.

The discharge fromthe
JJC drain is ultimately out-
falling in Barapulla Drain

which is likely to be
trapped by 31.12.2024.

Sh S.KDahiya
SE(M)-10

Seetor-IR.K.Puram Police Post
(Hanuman Camp)

Sh. Gajendra Tomar,
CE(South)

Sh Sanjay Jain,
E£(M)-4411 95

DPR for feasible sites approvedby NMCG after joint
inspection isprepared. The DPR and estimate hasbeen
checked by planning cell of DJB and sent to NMCG on
28,11.2023 for further action. Referring to the MOMof
8thHLC, the NMCG has intimatedDJB on 11.03.2024
Stating that they need revised DPR if DJB floats tender
on open technology though OJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn't agree toDJB
request Scalled a meeting in the office of ED, NMCG
on 7.S.2024 wherein, it was decided that DJB will
prepare new estimate on foe basis of fresh quotations &
send It to NMCG after approval of foe Competent
Authority. Thereafter, NMCG will scrutinise it and
release the funds on approval of C/A of NMCG. Now,
foe estimate has been re-franied andwill be forwarded
to NMCG for releasing foe funds shortly.

9 months after receipt of
funds from NMCG and
availibility of land for

DSTP

Sh. Gajendra Tomar,
CE(Soufo)

Sh S.KDahiya
SE(M)-10

Sh Sanjay Jain,
EE(M)-44

Ravi Oass Camp Sector-3
R.K.Puram12 40

This drain Is ultimately out-falling inBarapulla Drain
which islikely to be trapped by 31.12.2024,

The discharge from the
JJC drain is ultimately out-
falling in Barapulla Drain

which Is likely to be
trapped by 31.12.2024.

Nepati CampNear Bhanwar
Singh Camp Vasant Vihar

Sh. Gajendra Tomar,
CE(South)

Sh S.KDahiya
SE(M)-10

Sh Sanjay Jain,
E£(M)-4413 175

This JJC will be trapped by maintenance wing into
sewer network by installing lift station and laying sewer
line.NMCG team has also suggested foe same during
joint inspection.

Bhanwar Singh Camp Behind
Jania Flat Bloek-DVasant Vihar

Phase-I
Sh. Gajendra Tomar,

CE(Soufo)
Sh S.KDahiya

SE(M)-10
Sh Sanjay Jain,

EE(M)-4431.12.202414 275

Installation of DSTP is hot feasible due to space
constraints.Thedischarge from the

JJC drain Is ultimately out-
falling in Bafepulta Drain

which is likely to be
trapped by 31.12.2024.

Sewa Camp Behind Police Staff
Quarter Vasant Vihar Depot

Munirika
Sh S.KDahiya

SE(M)-10
Sh. Gajendra Tomar,

CE(Soufo)
Sh Sanjay Jain,

EE(M)-44
However, this drain is ultimately out-falling inBarapulla
Drain whichis likely to be trapped by 31.12.2024.15 23
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Revised Timelines for

Trapping
(Earlier Timeline * June,

2023)

S.No.of
58 JJC Nodal Officer

( Chief Engineer )
Name of EE and

Division
Present StatusName of JJ Cluster Name of SE Discharge (KLD)

list
Installation of DSTP is not feasible as discharge into
storm water drain is directly from individual household,

Discharge pipes from individuals houses are
underground upto the storm water drain.Hence, it is
difficult to collect discharge of JJC at single point
However, this drain is ultimatelyout-falling In Barapulla
Drain whichis likely to be trapped by 31.12.2024

The discharge from the
JJC drain Is ultimately out-
falling in Barapulla Drain

which is likely to be
trapped by 31.12,2024.

Shiva Camp Vasarrt Vihar Near
Petrol Pump

Sh. Gajendra Tomar,
CE(South)

Sh S.K,Dahiya
SE(M)-10

Sh Sanjay Jain,
£E(M)-4416 45

DPR for feasible sites approved by NMCG after joint
inspection is prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has intimated DJB on 11.03.2024
stating that they need revised DPR if DJB floats tender
on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn't agree to DJB
request & called a meeting in the office of ED, NMCG
on 7.5.2024 wherein, it was decided that DJB will
prepare new estimate On the besis of fresh quotations &
send it to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise it and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
to NMCG for releasing the funds shortly.

9 months after receipt of
funds from NMCG and

avaifibility of land for
DSTP

Sh Naresh Kumar,
EE(M)-51

Prlyanka Camp Mathura Road
Opposite Sukhdev Vihar Depot

Sh. Gajendra Tomar,
CE(South)

Sh S.KDahrya
SE(M)-1017 30

DPR for feasible sites approved by NMCG after joint
inspection is prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has intimated DJB on 11.03.2024
stating that they need revised DPR if DJB floats tender
on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn't agree to DJB
request 8 called a meeting In the office of ED, NMCG
on 7.5.2024 wherein, It was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send it to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise it and
release the funds on approval of C/A of NMCG. (Now,
the estimate has been re-framed and will be forwarded

9 months after receipt of
funds from NMCG and
avaifibility of land for

DSTP

Sh Naresh Kumgr,
EE(M)-51

CRR1 Camp MathuraRoad
Opposite Sukhdev Vihar Depot

Sh. Gajendra Tomar,
CE(South)

Sh S.KOahiya
SE(M)-1018 40

to NMCG for releasing the funds shortly.
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* Revised Timelines for

Trapping
(Earlier TlmBllne - June,

2023)

S.No. of
68 JJC Nodal Officer

( Chief Engineer )
Name of EE and

Division
Present etatusName of SEName of JJ Cluster Discharge (KUO)

list
DPR for feasible sites approved by NMCC after Joint
inspection Is prepared. The DPR and estimate has been
checked by planning cell of OJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has Intimated OJB oh 11.03.2024
stating that they need revised DPR If OJB floats tender
on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & DPR. But NMCG didn’t agree to DJB
request & called a meeting In the office of ED, NMCG
on 7.5.2024 wherein, it was decided that DJB wilt
prepare new estimate on the basis of fresh quotations &
send It to NMCG after approval of the Competent
Authority. Thereafter, "NMCG will Scrutinise It and
release the funds on approval of C/A of NMCG. Now,
(he estimate has been re-framed and will be forwarded
to NMCG for releasing the funds shortly.

9 months after receipt of
funds from NMCG and
avalllbility of land for

DSTP

Sh S.KOahlya
ACE(M)-10

Sh Naresh Kumar,
EE(M)-51

Priya Camp Mathura Road
Opposite Sukhdev Vihar Depot

Sh. Gajendra Tomar,
CE(South)19 40

The work of laying the sewer line in Shahbad GoC Is In
progress and thisdrain win be trapped Into sewer line by
31.10.2024 by Maintenance Wing.

Sh.Sukhpal
Chauhan, SE (M)-
3 / Sh. Anil Kumar,

SE(C)-5
Sh Sartdeep

Sharma, EE(M}-7 /
Sh. Ashlsh Kumar,

EE(C)DR-III
Sh. Gajendra Tomar,

CE(Central-North)
Shahbad Dautatpur 8lock-A, E 31.10.202420 1500& F

Sh. Sawant Singh,
£E(MH5

Sh B.C Patel, SE
(M)-11

JJC does hot exist at site.Hence,no action is
required

Jhuggies Kholi Wala Baba
Mandlr Ralokarl

Sh. Gajendra Tomar,
CE(South)JJC does not exist21

DPR for feasible sites approved by NMCG after Joint
inspection is prepared, the OPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has Intimated DJB on 11.03.2024
stating that they need revised DPR if DJB floats tender
on open technology though OJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn’t agree to DJB
request & called a meeting in the office of ED, HMCG
on 7.5.2024 wherein, it was decided that DJB will
prepare new estimate on toe basts of fresh quotations &
send it to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise It and
release the funds on approval of C/A of NMCG. Now,
toe estimate has been re-framed and will be forwarded
to NMCG for releasing the funds shortly.

9 months after receipt of
funds from NMCG and
avaltibility of land for

DSTP

Sh. Sawant Singh,
EE(MH5

Jhuggies Kewa! Krlshan Chowk
Post Rajokarl

Sh.G8)endra Tomar,
CE(Souto)

Sh B.C Patel, SE
(M>1122 10
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Revised Timelines for

Trapping
(Earlier Timeline •June,

2023)

S.No. of
58 JJC Name of EE and

Division
Nodal Officer

( Chief Engineer )
Present statusName of SEName of JJ Cluster Discharge (KLD)

list

Not Feasible due to multiple Discharge and collection
point DSTPnot feasible due to Forest land. This JJ
Cluster may be relocated for reducing pollution.
However, discharge is going In tow lying area, not in
River Yamuna
Not Feasible due to multiple Discharge and collection
point DSTP not feasible due to Forest land, This JJ
Cluster may be relocated for reducing pollution.
However, discharge Is gang in low lying area, not in
River Yamuna.

Sh. Gajendra Tomar,
CE(South)

Ram Dev Ka Dera BSF Office
Rajokari Pahari, Delhi

Sh B.C Patel, SE Sh. Sawant Singh,
EE(MM5Not Feasible 19723

Sh. Gajendra Tomar,
CE(South)

ShB.C Patel, SEKusumpur PahariBlock-B
Vasant Vihar

Sh. Sawant Singh,
EE(M)-45Not Feasible24 1230

Not Feasible due to multiple Discharge and collection
point DSTP not feasible due to Forest land. This JJ
Cluster may be relocated for reducing pollution.
However, discharge is goingIn low lying area, not In
River Yamuna . .
This drain will be trapped by Maintenance Wing after
completion of work of ongoing workdfrehabilitiatioh.

Sh. Gajendra Tomar,
CE(South)

Jal Hind Camp near Masoodpur
Village Vasant Kunj

Sh B.C Patel, SE
(M)-11

Sh.Sawant Singh,
EE(M)-45Not Feasible25 260

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patel, SE
(M)-11

Sh. Sawant Singh,
EE(M)*45

Moti Lai Nehru Camp J.N.U 30.06.202526 240

DPR for feasible sites approved by NMCG after joint
inspection Is prepared. The DPR and estimatehas been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, foe NMCG has Intimated DJB on 11.03.2024
stating that they need revised DPR If DJB floats tender
on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn't agree to DJB
request & called a meeting In the office of ED. NMCG
on 7.5.2024 wherein, it was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send It to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise it and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
to NMCG for releasing the funds shortly.

9 months after receipt of
funds from NMCG and
availibllity of land for

DSTP

Sh B.C Patel, SE
<M)-11

Sh. Gajendra Tomar,
CE(South)

Sh. Sawant Singh,
EE(M)-46

Junapur Bhim Bssti27 170

This JJC can be trapped into DJB sewer line after
completion of sewer network laid by Project wing in
adjoining areas. The expected date for trapping this
drairi into sewer line is 31.12.2025 by Maintenance
Wing subject to commissiolng of sewer network
of adjoining area hv Drainage Project Wing.

Sh Sawant Singh,
EE(M)-46 / Sh. A.M.
Sharma, EE(C)DR-

Sh B.C Patei .SE
(M)-11 / Sh. R.K.

Lakhera, SE(C) - 4

Sh. Gajendra Tomar,
CE(South)

Mandi Pahari (Shambhav
Camp) 31.12.202528 80

VI
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Revised Timelines for
Trapping

(Earlier Timeline •June,
2023)

S.No. of
58 JJC Name of EE and

Division
Nodal Officer

( Chief Engineer )
Present statusName of SEName of JJ Cluster Discharge (KLD)

list

This JJC can be trapped into DJB sewer line after
completion of sewer network laid by Project wing in
adjoining areas. The expected date tor trapping this
drain into sewer line is 31.12.2025 by Maintenance
Wing subject to commissioing of sewer network
of adioinina area hv Drainane Project Wino.
This JJC can be trapped into DJB sewer line after
completionof sewer network laid by Project wing in
adjoining areas. The expected date for trapping this
drain into sewer lineis 31.12.2025 by Maintenance
Wing subject to commissioing of sewer network
of adjoining area bv Drainage Project Wing.
This JJC can be trapped intoDJB sewer line after
completion of sewer network laid by Project wing in
adjoining areas. The expected date for trapping this
drain into sewer line is 31.12.2025 by Maintenance
Wing subject to commissioing of Sewer network

f adjoining area bv Drainage Project Wing.
DPR for feasible sites approved by NMCG after joint
inspection Is prepared. The OPR and estimatehas been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
Bth HLC, the NMCG has Intimated DJB on 11.03.2024
stating that they need revised DPR If DJB floats tender
on open technology though OJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn't agree to DJB
request & called a meeting in the office of ED, NMCG
on 7.5.2024 wherein, it was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send It to NMCG after approval of .the Competent
Authority. Thereafter, NMCG will scrutinise It and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
to NMCG for releasing the funds Shortly,
Sewer fine work Is in progress in the vicinity. Therefore
drain will be trapped in DJB sewerage network by
maintenece wing.

Sh Sawant Singh,
EE(M)-46 / Sh. A.M.
Sharma, EE(C)DR-

ShB.C Patel, SE
(M)-11 / Sh. R.K

Lakhera, SE(C) - 4
Sh. Gajendra Tomar,

CE(South)
Mandi Village Bapu

Camp 31.12.202529 90
VI

Sh Sawant Singh,
E£(M)-46 / Sh. AM.
Sharma, EE(C)DR-

Sh B.C Patel, SE
(M)-11 / Sh. R.K.

Lakhera, $E(C) - 4

Mandi Village (Siru
Camp)

Sh. Gajendra Tomar,
CE(South)31,12.202530 45

VI

Sh SawantSingh,
EE(M)-46 / Sh. AM.
Sharma, EE(C)DR-

ShB.C Patel, SE
<M)-11 / $h. R.K

Lakhera, SE(C) - 4

Sh. Gajendra Tomar,
CE(South)

Mandi Village
(Shantl Camp) 31.12.202531 105

VI

9 months after receipt of
funds from NMCG and
availibility of land for

IDSTP

Sh. Gajendra Tomar,
CE(South)

Dr. Ambedkar
Satwari Mehrauli

Sh B.C Patel, SE
(MJ-11

Sh, Sawant Singh,
£E(M)-4632 60

Sh Sawant Singh,
EE(M)-46 / Sh. AM.
Sharma, EE(C)DR-

Sh B.C Patel, SE
(M)T11 / Sh. R.K.

Lakhera, SE(C) - 4

Sh. Gajendra Tomar,
CE(South)30.09.2024Suhurpurl Mehrauli33 15

V\
Sh SawantSingh,

EE(M)-46 /Sh. AM.
Sharma, EE(C)DR-

Sewer line work Is in progress in foe vicinity. Therefore
drain will :be trapped in DJB sewerage network by
Maintenance Wing by 31.12.2025

Sh B.C PateL SE
(M)-11 / Sh. R.K

Lakhera, SE(C) - 4

Sh. Gajendra Tomar,
CE(South)

Kharak Riwara
Satwari Mehrauli 31.12.202534 20

VI
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Revised Timelines for
Trapping

(Earlier Timeline •June,
2023)

SiNO.Of
68 JJC Name of EE and

Division
Nodal Officer

( Chief Engineer )
Present statusName of SEName of JJ Cluster Discharge (KLD)

list
No JJC found at site.This colony Is situated on forest
land as Informedby area JE(maintenance)havingbig
size plots, wide roads etc. It was also observed during
Inspection along with NMCG official and JE
maintenance that there ere so many outfalls of SW
drains outfaliing in low lying forest areatoxky erea.This
JJOuster may be relocated for reducing pollution.

Sh B.C Patel,SE
(M)-11

Sanjay Colony- Mehrautl Bhattl
Mines

Sh. Sawant Singh,
EE(M)-46

Sh. Gajendra Tomar,
CE(South)Not feasible. 3203$

DPR for feasible sites approved by NMCG after joint
InspectionIs prepared, the DPR and estimatehasbeen
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG his Intimated DJB on 11.03.2024
stating that they need revised DPR If DJB floats tender
on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & OPR. But, NMCG didn't agree to DJB
request 8 called a meeting in the office of ED, NMCG
on 7.5.2024 wherein, rt was decided that DJB will
prepare new estimate on the basis of fresh quotations 8
send It to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise It and
release the funds on approval of C/A of NMCG. Now.
the estimate has ibeen re-framed and WTO be forwarded
to NMCG for releasing the funds shorty.

9 months after receipt of
funds from NMCG and
avallibility of land for

DSTP

Sh B.C Patel. SE
(M>11

Sh Satender
Dabas,EE(M)-52

Sh.Gajendra Tomar,
CE(South)

Shanshl CampMathura road
Badarpur, Tughiakabad36 50

DPR for feasible sites approved by NMCG after joint
Inspection Is prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 ter further action. Referring to the MOM of
8th HLC. the NMCG has intimated DJB on 11.03.2024
stating that they need revised DPR If OJB floats tender
on open technology though OJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn't agree to DJB
request 8 called a meeting In the office of ED, faMCG
on 7.5.2024 wherein, It was decided that DJB will
prepare new estimate on the basis of fresh quotations 8
send It to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise it and
release the funds on approval of C/A of NMCG. Now,
the estimate hasbeen re-framed and will be forwarded
to NMCG for releasing the funds shorty, .

9 months after receipt of
funds from NMCG and
availibllity of land for

DSTP

Dora Tabu Comp Near
Tugtdakabad Railway Station in

Mohan Cooperative,
Tughlakebad

Sh.GBjendra Tomar,
CE(South)

ShB.CPatet. SE
(M)-11

Sh Satender
Dabas,EE(M)-5237 20
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Revised Timelines for
Trapping

(Earlier Timeline - June,
2023)

S.No.of
S8 JJC Nodal Officer

( Chief Engineer )
Name of EE and

Division
Present statusName of JJ Cluster Name of SE Discharge (KLD)

list

DPR for feasible sites approved by NMCG after joint
Inspection is prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
26.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has intimated DJB on 11.03.2024
stating that they need revised DPR if DJB floats tender
on open technology though OJB was of the view that
funds may be released considering already submitted
estimate & OPR. But, NMCG didn't agree to DJB
request & eaHed a meeting in the office of ED, NMCG
on 7.6.2024 wherein, it was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send it to NMCG after approval of the Competent
Authority. Thereafter, NMCG will Scrutinise It and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
to NMCG for releasing the fonds shortly,

9 months after receipt of
funds from NMCG and
availibility of land for

DSTP

Indira Camp Ailmore Mathura
road Mohan Cooperative,

Tughfokabad
ShB.C Patel, SE

(M)-11
Sh. Gajendra Tomar,

CE(South)
Sh Satender

Dabas,EE(M)-5238 20

Sonia Ganghi Camp Pul-
Prahladpur Railway line

Tuohlakabad

This JJC will be trapped into DJB sewer line by
31.12.2024 byMaintenance Wing.Sh B.C Patel, SE

(M)-11
Sh. Gajendra Tomar,

CE(South)
Sh Satender

Dabas, EE(M)-5231.12.202439 180

DPR for feasible sites approved by NMCG after joint
inspection Is prepared. TheDPR end estimate hasbeen
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has intimated DJB oh 11.03.2024
stating that they need revised DPR If DJB floats tender
on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn't agree to DJB
request & called a meeting in the office of ED, NMCG
on 7.5.2024 wherein, H was decided that DJB will
prepare new estimate on the basis Of fresh quotations &
send it to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise It and
release the funds on approval of C/A of NMCG. Now,
fhe estimate has been re-framed and:will be forwarded
to NMCG for releasing the funds shortly.

9 months after receipt of
funds from NMCG and
availibility of land for

OSTP

Sh. Gajendra Tomar,
CE(South)

Ram Pyari Camp Near Nangia
ParkLai kuan, Tughlakabad

Sh B.C Patet, SE
(M)-11

Sh Satender
Dabas,EE(M)-5240 30
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Revised Timelines (or
Trapping

(Earlier Timeline - June,
2023)

S.No. of
58 JJC Nodal Officer

( Chief Engineer )
Name of EE and

Division
Present statusName of JJ Cluster Name of SE Discharge (KLO)

list

OPR for feasible sites approved by NMCG after Joint
inspection Is prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has Intimated DJB on 11.03.2024
staling that they need revised DPR if DJB floats tender
on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn't agree to OJ8
request 8 catted a meeting In the office of ED, NMCG
on 7.5,2024 wherein, ft was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send It to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise It and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed end wfll bo forwarded
to NMCG for releasing the funds shortly.

9 months after receipt of
funds from NMCG and

availibillty of land for
DSTP

Shiv Camp Lai Kuan Badarpur
ChungiNo proposal -2 83 M.B.

Road, Tughlakabad
Sh B.C PateL SE

(M)-11
Sh. Gajendra Tomar,

CE(Soufo)
Sh Satender

Dabas, E£(M)-5241 130

Sewer line work is in progress In the vidnity. Therefore
drain wit be trapped In DJB sewerage network by
Maintenance Wing by 30.12.2024

Sh SatBnder
Dabas, EE(M)-52 /
Sh. A.M. Sharma,

EE(C)DR-VI

Khatta Camp Gosalri Crasher
M.B. Road LatKuan,

Tughlakabad

Sh B.C Patel, SE
(M)-11 / Sh. R.K.

Lakhera, SE(C) - 4

Sh. Gajendra Tomar,
CE(South)30.12.202442 185

Sonia Gandhi Camp Puk
Prahladpur Railway line

Tughlakabad Part-2,
Tughlakabad

Sewer line work Is in progress In the vidnity. Therefore
drain w!8 be trapped In DJB sewerage network by
Maintenance Wing by 30.12.2024

Sh B.C Patel. SE
(M)-11

Sh. Gajendra Tomar,
CE(South)

Sh Satender
Dabas, E£(M)-5230.12.202443 15

DPR for feasible sites approved by NMCG Bfter Joint
Inspection Is prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has Intimated DJB on 11.03.2024
stating that they need revised DPR If DJB floats tender
on open technology though DJB was of the view that
funds may be released considering already submitted
estimate & DPR. But, NMCG didn't agree to DJB
request 8 called a meeting in the office of ED, NMCG
on 7.5.2024 wherefn. It was decided that DJB will
prepare new estimate on the basis of fresh quotations8
send It to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise it and
release the funds on approval of C/A of NMCG. Now,
foe estimate has been re-framed and wig be forwarded
to NMCG for releasing foe funds shortly.

9 months after receipt of
funds from NMCG and

availibflity of land for
DSTP ‘

Subash Camp
NTPC Badarpur

Sh. Gajendra Tomar,
CE(Soufo)

Sh ManoJ Kr.
Sharma, EE(M)-53

Sh B.C Patel , SE
(M)-1144 130
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Revised Timelines for
Trapping

(Earlier Timeline - June,
2023)

S.No. of
58 JJC Nodal Officer

( Chief Engineer )
Name of EE end

Division
Present statusName of JJCluster Name of SE Discharge(KLO)

list
Estimate Isunder preparation. However the layout of
sewer line to trap the JJC discharge and connect It to
the nearest DJB Trunk sewer shall pass through NTPC
land. The Issue isbeing taken up with NTPC tor
according permission to lay the sewer line through
(heir land. However, the tentative timelines for trapping
of this drain into DJBsewer network is 30.06.2025

Sh Manoj Kr.
Sharma, EE(M)-53 /
Sh. A.M. Sharma,

6E(C)DR-V1

ShB.C Patel, SE
(M)-11 / Sh. R.K.

Lakhera, SE(C) - 4

BlW JJ Camp B.T.
Badarpur

Sh. Gajendra Tomar,
CE(South)45 30.06.2025 180

This JJC will be trapped into DJB sewer line only after
laying of sewer network In surrounding UACs which is
In approval.under EE (C) Dr-Vl. Discharge of this JJC is
mixing with discharge of UAC also .and is collected in e
depression/ pondlocatedIn between the JJC
& UACs. Installation of DSTP Is also not feasible as

Sh Manoj Kr.
Sharma, EE(M)-53 /
Sh. A.M.Sharma,

EE(C)DR-VI

ShB.C Patei,SE
(M)-11 / Sh. R,K

Lakhera,SE(C) -4

Tajpur Paharf
Badarpur

Sh. Gajendra Tomar,
CE(South)31.12.202546 50

collection of discharge at one point Is not feasible.
Since the trapping of this JJC is dependent on laying of
sewer lines In surrounding UACs, the tentative timelines
far trapping of this drain into DJB sewer
network Is 31.12.2025,
DPR for feasible sites approved by NMCG after Joint
inspection Is prepared. The DPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has Intimated DJB on 11.03.2024
Stating that they need revised DPR If DJB floats tender
on open technology though DJB was of the view that
funds may be released Considering already submitted
estimate & DPR. But, NMCG didn't agree to DJB
request & called a meeting in the office of ED. NMCG
on 7.6.2024 wherein, it was decided that DJB win
prepare new estimate on the basis of fresh quotations &
send ft to NMCG after approval of the Competent
Authority. Thereafter, NMCG will scrutinise It and
release the funds on approval of C/A of NMCG. Now,
the estimate has been re-framed and will be forwarded
to NMCG for releasing the funds shortly.

9 months after receipt of
Hinds from NMCG and
avallibllity of land for

DSTP

Sh B.C Patel,SE
(M)-11

Sh Manoj Kr.
Sharma, EE(M>53

Parasad Nagar.
Mofarband Extn,Badarpur

Sh. Gajendra Tomar,
CE(South)47 50
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Ravtsod Timoilnos for
Trapping

{Earlier Timeline - Juno,
2023)

•-a.
S.No. of
58 JJC Nodal Officer

( Chief Engineer )
Name of EE and

Division
Present statusName of JJ Cluster Name of SE Dlschargo (KUO)list

This JJC wHI be trapped into DJB sewer line only after
laying of sewer network In surrounding UACs which is
in approval under EE (C) Dr-Vl. Discharge of this JJC is
going into Gurgaon Canal, not In River Yamuna.
Installation of DSTP is also not teasfete as colection of
discharge at one point Is not feasible.Since the trapping
of this JJC is dependent on laying of sewer lines in
surrounding UACs. the tentative timelines for trapping of
this drain into DJB sewer
network is 31.12.2025.

Sh Martoj Kr.
Sharma. EE(M>53 /
Sh.A.M. Sharma,

EE(C)DR-VI

Sh BC Patel, SE
(M)-11 / Sh. R.K.

Lakhera , SE(C) - 4

Bitas Pur Camp
Molar Band NTPC. Badarpur

Sh. Gajendra Tomar.
CE(South)

31.12.202548
285

Not feasible because collection of JJC discharge Is not
possible at single point. However, this discharge of this
JJC is failng Into Agra Canal, not in River
Yimuna.This JJ Cluster may be relocated for reducing
pollution.

New Rrfyanka Camp near
Sarfla Vihar

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patei.SE
(M)-11

ShManoj Kumar
Sharma. EE(M>-54

Not Feasible49
105

This JJC will be trapped into DJB sewer line to be laid
in nearby areas of Ali Vihar, Aii Ext..AH Village,
Jagdamba Colony etc. by EE (C) Dr-Vl which is yet
under NIT stage. The JJC shad be trapped when this
sewer line is (aid and commissioned, tentatively by
31.12. 7024 bv Maintenance Wino
This JJC will be trapped into DJB sewer line being laid
in nearby areas under EE (C) Dr-Vl.The JJC shall be
trapped when this sewer line is laid and commissioned,
tentatively by 31.12.2024 by
Maintenance Wino. .

Subhash Camp, All Gaon,
Near Old Iron Bridge.

Sh. Gajendra Tomar,
CE(South)

Sh B.C Patel, SE
(M)-11

Sh Manoj Kr.
Sharma. EE )-S4

5o 31.12.2024 55

Abul Fazal Enclave Okhla
Village Across Canal (Pucca

Structure)
Sh. Gajendra Tomar,

CE(South)
Sh B.C Patei.SE

(M)-11
Sh Manoj Kr.

Sharma. EE }-54
31.12.202451

50

The work of laying the®ewer line in Goeia Vihar GoC is
in progress, for DSTP al Goeia, tenders have been
received. The drain will be trapped by Maintenance
wing on completion of sewer line and construction of
DSTP work. Construction of DSTP and laying of sewer
line win be executed by project wing under Chief
Enoineer Dralraae Protect

Sh. Ann Kumar
Sharma , SE (M) -

S / Sh. Adarsh
Kumar.

SE(OR)Proj-l

Smt. Anjali Nanglot.
EE{M)-35 / Sh. R.K
Gupta. EE(C)DR-

Sh. Gajendra Tomar,
CE(Sotmi)

31.12.2025Pankaj Garden Goeia Dairy52
145

XIV

The work of laying the sewer line In Goeia Vihar GoC Is
in progress. For DSTP at Goeia, tenders have been
received.The drain will be trapped by Maintenance
wing on completion of sewer line and construction of
DSTP work. Construction of DSTP and laying of sewernne will be executed by prgjeetwing under Chief
Fnolnoof Dralnanp Protect

Sh. Anil Kumar
&>arma . SE (M) -

9 / Sh. Adarsh
Kumar.

S£(DR)Proj-l

Smt. AnjaH Nanglot.
EE(M>35 / Sh. R.K
Gupta, E£<C)DR-

$h. Gajendra Tomar,
CE(South)

JJC at Goeia Dairy
Najafgarh53 31.12.2024 145

XIV
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t ~- .«>\J
* V Revised Timelines for

Trapping
(Earlier Timeline - Juno,

2023}

S.No. of
58 JJC Name of EE arid

Division
Nodal Officer

( Chief Engineer )
Present statusName of SE Discharge (KID)Namo of JJ Cluster

list \

DPR for feasible sites approved by NMCG after joint
Inspection Is prepared. The OPR and estimate has been
checked by planning cell of DJB and sent to NMCG on
28.11.2023 for further action. Referring to the MOM of
8th HLC, the NMCG has Intimated DJB on 11.03.2024
stating mat they need revised DPR If DJB floats tender
on open technology though DJB was of Ihe view that
funds may be released considering already submitted
estimate & DPR. But. NMCG didn't agree to DJB
request & catted a meeting in the office of ED, NMCG
on 7.S.2024 wherein, ft was decided that DJB will
prepare new estimate on the basis of fresh quotations &
send It to NMCG after approval of the Competent
Authority. Thereafter. NMCG will scrutinise It and
release the funds on approval of C/A of NMCG. Now,

the estimate has been re-framed and will be forwarded
lo NMCG for releasing the funds shortly.

9 months after receipt of
funds from NMCG and

. avalfibility of land for
DSTP

$h. Anil Kumar
Sharma . SE (M) -Sh.Gajendra Tomar,

CE(South)
Smt. Anjati

Nanglot.EE (M) - 36 32554 Arjun Camp Mahipal PUT
9

Sh.Anil Kumar
Sharma . SE (M) - Can be trapped by installing lift station and laying sewer

line by maintenance wing.Sh.Gajendra Tomar.
CE(South)

Sml. Anjali Nanglot,
EE(M)-36Rangpur Pahari Milkpur Kohl 31.12.2025 63055

9
Sh.Anil Kum3r

Sharma . SE (M) - Can be trapped by Installing lift station and laying sewer
tine by maintenance wing.Sh. Gajendra Tomar.

CE(South)
Sml. Anjali Nanglot.

EE(M)-36
Harijan Balmiki Camp, Rangpur

Pahadi 31.03.2025 5056
9

Sh.Anil Kumar
Sharma . SE (M) - Can be trapped by installing lift station and laying sewer

line by maintenance wing.Sh. Gajendra Tomar.
C£(South)

Smt.Anjali Nangtot,
EE(M)-36Rangpuri Pharal NaRa 31.03.2025 4057

9
Sh.Anil Kumar

Sharma . SE (M) •
Can be trapped by Installing lift station and laying sewer
line by maintenance wihg.Sh. Gajendra Tomar,

CE(South)
Smt. Anjali Nangtot.

EE(M)-36
Nehru Camp Behind Satya Rani

Farm Bijwasan 31.03.2025 5558
9

Total Discharge 9286 KLO
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Status of 40 DSTPs
Name of DSTP Capacity in

MGDO
is 10.89Mitraon

Kair 1.1
2.84Kakrola

Khanganheri 0.77 i'Dichaon Kalan 1.98
Punjab Khor 0.22

t Jat Khor 0.22
7 Qutubgarh 0.66

Auchandi 0.88
Mohammadpur Majri &

Karala
2.86

Kanjhawala & Ladpur 1.1
12J Nizampur and Sawda 1.32

Garhi Rindhala 0.22
Jaunti 0.44

Ghewra 0.44
16 Khera Khurd 0.66

M7 Zindpur 15O'
12? Sarangpur Village 1.32

H9 Gallbpur Village 0.55
t^"20 Kazipur Village 0.55

Jafarpur Village 1.32
22 Khera Dabar Village 0.55O'

Isis.\y Hasanpur Village 1.32
24 Shlkarpur Village 0.66

L'ZS Chandanhola Satbari 0.44
TajpurPahari 10

27 Jauna Pur-1
28 Jauna Pur-ll 3.1829 Dera Mandi , Bhati
30 Fatehpur Bed & Asola

i Salapur Majra
s.32- -* Bajltpur Thakran
1/' 33 Palla (Sungarpur)

0.99
2.20
0.44

34 Tajpur 1.1
V"35' Rangpuri 5
1. Chattarpur Extension 0.38

0.9537 Maldan Garhi (Rajpur
Khurd)

38 Nayabans 4.4

Tajpur Khurdua 7.92
1.32Tikri Kalan

\

L
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AS PER LETTER NO.F1(01)/AE-1/EMD-7/DDA/2023-24/715 DATED 10.08.2023

THE PHYSICAL POSSESSION OF THE LAND A,B,C,D MEASURING 16187.05

SQ.M,FALLS IN KHASRA NO- 159/2 OF VILLAGE TAJPULDELHI
ai.il"eoXFiD

(,HAND£°OVER > (TAKEN OVER)
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>rs>.
Office of the Member (Or) ' * i—•

0. J. d, v̂ a.ayaPh "li '
v ^hl/r-GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI -OFFICE OF THE DIRECTOR (PANCHAYAT)

. W' )̂ u
v., :: ^7jj

Diary No
Datfi—...:•

•Kv t i .F . No. BDO(SW)/Allot/Mitraon/2015/ |

5
* The Chief Executive Officer, . ,. - '.Delhi Jal Board, :

VC\y f .GovL of NCT of Delhi,
' / Varunalaya, Jhandewalan, v) ) , .^New Delhi. . .
Sub: Allotment of gaon sabha land measTam^S t̂gRaTTbiswa bearing khasranos.103//9(4-16) , 10/2(4-0), 12(4-16), 13(4-16), 106//1(4-0) 2(4-16) 3(4-16)4/1(1-16) and 5(4-16) in the revenue estate of Village Mitraon, District South-West to the Delhi Jal Board, fdr construction of STP/SPS * "

-• :• i 2C* 5

/ Sir, •

T /, ;
r. f cX ^

I am directed to convey the approval of the Hon’ble Lieutenant Governor,Delhi for allotment of Gaon Sabha land measuring 39 bigha 01 biswa bearingkhasra nos.103//9(4-16) , 10/2(4-0), 12(4-16), 13(4-16), 106//1(4-0) 2(4-16)3(4-16) 4/1(1-16) and 5(4-16) in the revenue estate of Village Mitraon, DistrictSouth-West to the Delhi Jal Board, for construction of STP/SPS subject to thefollowing terms & conditions:-
rh

v 1)
b)

• • ; Ci<

That the allotment / lease of GS land in the,revenue estate of Village Mitraon.
Distt. South-West shall comprise of an area measuring 39 bigha 01 biswa
bearing khasra nos.103//9(4-16) , 10/2(4-0), 12(4-16), 13(4-16), 106//1(4-0)
2(4-16) 3(4-16) 4/1(1-16) and 5(4-16) .

U 2) That the allotment is being made on free of cost basis on lease for 99 years.

i / ,-.r dd&V

That, the Lessee shall not change the land use and the allotted land shall also
be utilized immediately.
That it shall be responsibility of the lessee to obtain the prior sanction from
DDA/MCD before putting structures even of temporary nature on the land.
The lessee is required to complete all the codal formalities before taking over
the possession of the land.
That it shall be the responsibility of the lessee to protect the' land from any
type of encroachment. A proper boundary wall will be constructed around the
allotted land.
The lessee' shall have to execute the lease deed according to the provisions
of the "Transfer of Property Act” immediately after- taking over possession and

S \(cy4 also pay registration fee etc. if any.

L jt-- r.es OP
iK < Dr < )

\f\ i
fcTr *i|f ^,1

‘>1*-5
,pRO %iWCz:D« tyeM
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That the lessee will use the land o’hly for the purpose for which it is allotted

and not for any other purpose. .
That the lessee will have to submit the site plan to the lessor and will maintain
open space around the boundary wall by planting trees.
That the lessor reserves the right to cancel the lease at any.time if the land is

required for any other public purpose or on account of breach of any of the

terms and conditions of the lease and lessee will have to surrender the

possession peacefully and in that case the lessee will not be entitled for any

compensation. In case of any dispute, the matter will' be referred to Hon'ble

Lt. Governor, Delhi and his decision will be final and binding on both the

parties i.e. the Lessor and the Lessee.

7)

8)

9)

Yours faithfully,

/
(SOM NAIDU)

DIRECTOR (PANCHAYAT)

Dated: 2.2 - X.- 2-&15F. No. . BDO(SW)/A!lot/Mitraon/2015/ £ f / 4.
Copy forwarded for information & necessary action to:

.' 'pje'T r̂Secretary to the Hon’ble Lt. Governor, Delhi, Raj Niwas, Delhi.

^ 2-r^The OSD to the Chief Secretary, Delhi, Delhi Secretariat, New Delhi.
3. The OSD to the Minister of Revenue, Govt, of NCT of Delhi. "Delhi

Secretariat, IP Estate, New Delhi.
4. The- Divisional Commissioner/Secretary (Revenue), 5-Sham Nath Marg,

Delhi.
5. The Deputy Commissioner (South-West), Revenue Department, Kapashera

New Delhi.
6. Executive Engineer (C) DR-XIV, Delhi Jal Board, SPS Najafgarh, New

Delhi-110043. ^ 1L.
7. BDO (South-West), Revenue Department,Najafgarh, New Delhi with the

direction to complete the formalities regarding handing/taking over of the

allotted land under intimation to this office.
8. Tehsildar (Notification) through BDO (South-West).
9. Guard File.

i

(SOM NAIDU)
DIRECTOR (PANCHAYAT)

(
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g£nCE_OQmPISTRlCT MAGISTRATE/ DRPUTY COMMISStnwp.p

DISTRICT SOUTH-WEST
ODD TERMINAL TAX BUILDING. KAPASHERA NEW DELHI-110037

j o ^ jo
Rno. NTLA Dated: °1 UORDER

Whereas, vide Notification no F.8/2/ 16/2015/ L&B/ LA/ 10645 dated
28/08/2015, issued Under Section 11 (1) of the Right to Fair Compensation and
Transparency in Land Acquisition. Rehabilitation and Resettlement Act , 2013, lar.d in
village

^
Kair is to be acquired by GNCT of Delhi at public expense for construction of

Waste Water Treatment Plant (WWTP). A copy of the said notification is attached
herewith. . . .

And whereas, under the provision of Section 12 of the said Act, "For the
purposes of enabling the appropriate Government to determine the extent of land z: be
acquired, it shall be lawful for any officer, either generally or specially authorized by
such Government in this behalf, and for his servants and workmen-

. (f) To enter upon and survey and take levels of any land in such locality;
(g) To dig or bore into the sub-soil;
(h) To do all other acts necessary to ascertain whether the land is adapted for such

purpose;
(i) To set out the boundaries.of the land proposed to be taken and the intended "yw

of the work (if any) proposed to be made thereon; and
(j) To mark such levels, boundaries and line by placing marks and cutting tren.'-.es

and where otherwise the survey cannot be completed and the levels taketi and
the boundaries and line marked, to cut down and clear away any part oj .my
standing crop, fence or jungle;

Provided that no act under clauses (a) to (e) in respect of land shall be conducted in
the absence of the owner, if the owner has been afforded a reasonable -opportunity tc be

present during the survey, by giving a notice of at least sixty days prior to such sunv:.:

Provided also that no person shall enter into any building or upon any enclosed rr.iri

or garden attached to a dwelling-house (unless with the consent of the occupier ihereof )

without previously giving such occupier at least seven days’ notice in writing of -us
intention to do so”.

And whereas, as per the provision of Section IS of said Act, “the ojjice ,- *o

authorized above shall at the time of entry under Section 12 pay or tender payment for

any damage caused, and in case of dispute as to the sufficiency of the amount so paid,

or tendered, he shall at once refer the dispute to ( he decision of the Collector or omer

phief revenue officer of the district , and such decision shall be final”.
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According the undersigned hereby authorizes the concerned E. E D.JB

( H To enter upon and survey and take levels of any land in such locality;
( i > ) To dig or bore into the sub-soil;
( h ) To do nil other acts necessary to ascertain whether the land is adapted for such

purpose;
( i ) To sot out the boundaries of the land proposed to be taken and the intended

lim: of the work (if any) proposed to be made thereon: and
( i ) To murk such levels, boundaries and line by placing marks and cutting

trenches and where otherwise the survey cannot be completed and the levels
token and the boundaries and line marked , to cut down and clear away any
port of any standing crop, fence or jungle;

I 'eovidcd that no act under clauses (a) to (e) in respect of land shall be conducted in
ihr absence of the owner, if the owner has been afforded a reasonable opportunity to
hr picsent during the survey, by giving a notice of at least sixty days prior to such
iitit v<‘y ;

Provided also that no person shall enter into any building or upon any enclosed
* *>"* « or garden attached to a dwelling-house (unless with the consent of the occupier
! h < -: rol) without previously giving such occupier at least seven days' notice in writing
oi Ins 11lieulinn to do so.

^ •

< *;

I lie Mtv.'i Tehsildar shall be part of any such survey so conducted.

It is brought to the attention of all concerned Officials that under the ChapterXII in general , and U/s 84{ i ) . (3), 87(1), (2) in particular, of Right to Fairff 'mpfcnsnti < iu and Transparency in Land Acquisition, Rehabilitation and Resettlement
lit ) l . i , diHUplinary and/or criminal proceeding may be initiated against the

run* eiMfrl ollidal for any act of omission or commission jeopardizing the process of
uv'tjiiiMlion , i littipt-nsuiion, rehabilitation or resettlement. It is thus reiterated that all
* Diu -ri Mi -d i -hould strictly implement the provisions of the said Act in letter ar.d
:;pii it .

Ail

DM/LACI|SW)

To,

l . F<JS{e6fle«nM), DJB

Copy foi jhlntbUitu n IM:
1 . ip.d hfSTCUtry, Dept , of Land and Building
2 . hivir.inp. 1 1 ntnmlssioner

''is. CKO. P 1 ;

d . Sit -maty. Dept Of Land and Building
N A P M . W i
o. On .4 iiH"
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OFFICE OF THE DISTRICT MAGISTRATE/DEPUTY COMMISSIONER.

DISTRICT SOUTH-WEST
OLD TERMINAL TAX BUILDING. KAPASHERA, NEW DELHI-110037

VlLftJscoJlOoZ -F.no. l o o g Dated
ORDER

Whereas, vide ' Notification no F.8/2/16/2015/ L&B/ LA /10647 dated
28/08/2015, issued under Section 11 (1) of the Right to Fair Compensation and
Transparency in Land Acquisition, Rehabilitation and Resettlement Act, 2013, land in
village, Kakrola is to be acquired by GNCT of Delhi at public expense for construction
of Waste Water Treatment Plant (WWTP). A copy of the said notification is attached
herewith.

And whereas, under the provision of Section 12 of the said Act, "For the
purposes of enabling the appropriate Government to determine the extent of land to be
acquired, it shall be lawful for any officer, either generally or specially authorized by
such Government in this behalf and for his servants and workmen-

(p) To enter upon and survey and take levels of any land in such locality;
(q) To dig or bore into the sub-soil;
(r) To do all other acts necessary to ascertain whether the land is adapted for such

purpose;
(s) To set out the boundaries of the land proposed to be taken and the intended line

of the work (if any) proposed to be made thereon; and
(t ) To mark such levels, boundaries and line by placing marks and cutting trenches

. and where otherwise the survey cannot be completed and the levels taken and
the boundaries and line marked, to cut down and clear away any part of any
standing crop, fence or jungle;

Provided that no act under clauses (a) to (e) in respect of land shall be conducted in

the absence of the owner, if the owner has been afforded a reasonable opportunity to be
present during the survey, by giving a notice of at least sixty days prior to such survey;

Provided also that no person shall enter into any building or upon any enclosed court

or garden attached to a dwelling-house (unless with the consent of the occupier thereof )

without previously giving such occupier at least seven days’ notice in writing of his

intention to do so".

And whereas, as per the provision of Section 13 of said Act, the officer so

authorized above shall at the time of entry under Section 12 pay or tender payment for

any damage caused, and in case of dispute as to the sufficiency of the amount so paid

or tendered, he shall at once refer the dispute to the decision of the Collector or other

chief revenue officer of the district, and such decision shall be final”.

29 
11066



A

According the undersigned hereby authorizes the concerned E.EDJB

(p) To enter upon and survey and take levels of any land in such locality;

(q) To dig or bore into the sub-soil;
(r) To do all other acts necessary to ascertain whether the land is adapted for such

purpose;
(s) To set out the boundaries of the land proposed to be taken and the intended

line of the work (if any) proposed to be made thereon; and

(t) To mark such levels, boundaries and line by placing marks and cutting

trenches and where otherwise the survey cannot be completed and the levels

taken and the boundaries and .line marked, to cut down and clear away any

part of any standing crop, fence or jungle;

Provided that no act under clauses (a) to (e) in respect of land shall be conducted in

the absence of the owner, if the owner has been afforded a reasonable opportunity to

be present during the survey, by giving a notice of at least sixty days prior to such

survey;

Provided also that no person shall enter into any building or upon any enclosed

court or garden attached to a dwelling-house (unless with the consent of the occupier

thereol) without previously giving such occupier at least seven days’ notice in writing

of hia intention to do so.
The area Tehsildar shall be part of any such survey so conducted.

It is brought to the attention of all concerned Officials that under the Chapter

XII in general, and U/s 84(1), (3), 87(1), (2) in particular, of Right to Fair

Compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement

Act, 2013, disciplinary and/or criminal proceeding may be initiated against the

concerned official for any act of omission or commission jeopardizing the process of

acquisition, compensation, rehabilitation or resettlement. It is thus reiterated that all

concerned official should strictly implement the provisions of the said Act in letter and

spirit.

. .
1, E.E(concerned), DJB r

Copy for information to: >^1.
1. Principal Secretary, Dept, of Land aiftFBmkling
2. Divisional Commissioner
3. CEO, DJB
4. Special Secretary, Dept Of Land and Building

5. ADM (SW)
6. Guard file

. DM/LAC

&
To,

!
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New Delhi.

South-West DistrWto the Delhi JaiiSdJfc;**^hstruotion of stp/spf

I am dirked "

Kanganheri, South-West District to the Delhi Jal Board, for construction of
STP/SPS subject to the following terms & conditions:-

the allotment 7 lease of GSjtjand. in the revenue estate of Village
Kanganheri, Distt. South-West shall comprise of an area measuring 09 bigha
02 biswa bearing khasra nos.65/10(4-i6) & 65/11(4-6)>,Sw,

2) That the oftcp^t basis pn lease for 99 years.

4) That it sKaiiibW the lessee to obtain the prior

DDA/MCD before0ttini’:strurtures even of temporary nature.

the lessee is required to complete all the codal formalities before taking

the possession of the land.
5) That it shall be the responsibility of the lessee to protect the land from any

Sub;

:i?.v

4
" v

1) That

©

over

type of encroachment. A proper boundary wall will be constructed around the

. allotted land.
The lessee shall h%toe&Scute the lease deed according to the provisions

of the "Transfer of Property Act* immediately•after takincj,over possession and

also piay registration fee etc. if any.
7) That the lessee will use the land only for the purpose for which it is allotted

and not for any other purpose.

That the lessee will have to submit the site plan to the lessor and will maintain

6)

8)
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\
. At

/

^teth^ssspr.reseryes the right to cancel the lease at any time if the land is

to surtence' the^^wnfp^SrVu ly'ard ,n tn-t cos,||lu.«||l||be entitled for BW"
to Ho^le

"i^̂ ^S!Se*̂ flna' " b0’h

9)

©

lj|, %'Yours faithfully,m:

i|E!
•m

Dated:

Delhi. 'v ' ‘ ~
The Deputy, Comrpissioner (So.utHf^eft), Revenue D.epaff.rjienti>Kapas.h -

/' >i w Delhi. : ' r:&

n to:
I

era

DIRECTOR (PANCHA|AT)

m
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# - GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE DIRECTOR (PANCHAYAT)

ROOM NO.11-12, OLD CIVIL SUPPLIES BUILDING,
TIS HAZARI. DELHI -110054.

F. No. BDO(SW)/Allot/Dichaon kalan/2015/ Dated:
To

l

The Chief Executive Officer,
Delhi JalBoard,
Govt. Of NOT of Delhi,
Vanjnalaya, Jhandewalan.
New Delhi.

Allotment of ga'on sabha land measuring 08 Oigha 1'3 biswa bearing khasra nos.105/23
(4-15) and 105/19 (3-18) in the revenue estate of village Dichaon Kalan, District South- '

West to the Delhi Jal Board, Govt, of NCT cf Delhi foi .setting up of STP/SPS.

Sub:

Sir.
I am directed to convey the approval of the Hon’ble Lieutenant Governor, Delhi for

allotment of Gaon Sabha land measuring 08 bigha 13 biswa bearing khasra nos.105/23 (4-15)
and 105/19 (3-18) in the revenue estate of village Dichaon Kalan, District South-West to the
Delhi Jal Board, Govt, of NCT of Delhi for setting up,of STP/SPS subject to the following terms
& conditions:-

That the allotment / lease of GS land shall comprise of an area 08 bigha T3 biswa
bearing khasra nos.105/23 (4-15) and 105/19 (3-18) in the revenue estate of village

D

Dichaon Kalan, District South-West.

That the aii6tmeht^:bejn^ 'made oh free of cost basis on lease for 99 years2)

3) That the Lessee shall not change the land use and the allotted land shall also be

utilized immediately.

That it shall be responsibility of the lessee to obtain the prior sanction from DDA/MCD

before putting structures even of temporary nature on the land. The lessee is required to

complete all the codal formalities before taking over the possession of the land.

That it shall be the responsibility of the lessee to protect^the land from any type of

encroachment. A proper boundary' wall will be constructed around the allotted land,

The lessee,shall have to execute the lease deed according to the provisions of the

"Transfer of Property Act" immediately after taking over possession and also pay

registration fee etc. if any:

That the lessee will use the land only for the purpose for which it is allotted and not for

any other purpose.

4)

•

5)

V
\

6)

7)
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8) That the lessee will have to submit the site plan to the lessor and will maintain oper
space around the boundary wall by planting trees. • ,,
That the lessor reserves the right to cancel the lease at any time if the land is required
for any .other public purpose or on account of breach of any of the terms and conditions
of the lease and lessee will have to surrender the- possession peacefully and in that
case the lessee will not be entitled for any compensation. In case of any dispute, the
matter will be referred to Hon’ble Lt. Governor, Delhi and his decision will be final and
binding on both the parties i.e. the lessor and the Lessee.

9)

Yours faithfully,

(SOM NAIDU)
DIRECTOR (PANCHAYAT)* *

U I* ! 1F. No. BDO(SW)/Allot/Dichaon kalan/2015/

Copy forwarded for information & necessary action to:
1. The Pr Secretary to the Hon'ble Lt. Governor. Delhi, Raj Niwas, Delhi.
2. The OSD to the Chief Secretary, Delhi, Delhi Secretariat, New Delhi.
3. The OSD to Minister for Revenue, GNCT of Delhi, Delhi Sectt; New Delhi.
4. The Divisional Commissioner/Secretary (Revenue), 5-Sham Nath Marg, Delhi.
5. The Deputy Commissioner (South-West), Revenue Department, Kapashera, New

Delhi.
^Executive Engineer (C) DR-XIV,

7. BDO (South-West), Revenue Department, Najafgarb, New Delhi With the direction to
complete the formalities regarding handing/taking over of the allotted lapd under
intimation to this office.

8. Tehsildar (Notification) through BDO (South-West).
9. Guard File.

Dated:

Najafgarh, New Delhi-110024.

M-
(SOM NAIDU)

DIRECTOR (PANCHAYAT)
Juc Y"fe V*Mr &

. (J)AM
"̂

\b-
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DELHI DEVELOPMENT AUTHORITY
OFFICE OF THE EXECUTIVE ENGINEER

ROHINI MAINTENANCE DIVISION-8
MADHUBAN CHOWK, ROHINI

NEW DELHI - 110085

i

POSSESSION SLIP

As per letter No. F.22A(12)/2022/IL,152 dated 17.02.2022 issued by Dy. Director (IL),
DDA and reference letter No. F24/DJB/£E(C)DR-m/2022/3839 dated 30.08. 2022 issued
by EE(C)/DR-JII, DJB, the physical possession of vacant land bearing Khasra No.

, 1034(4-10), of Village Punjab Khor having approx, area 378933 Sqm. which is

; earmarked on TSS plan, is hereby handed over to Delhi Jal Board for construction of

Handed Over by:-

Afr&\ &

Asstt. Engineer (Civil)

RMD-8/DDA

Taken over by:-

Signature of DJB Official

Name:
Designation:

ii OvHL
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ic—DELHI DEVELOPMENT AUTHORITY
~~— INSTITUTIONAL LAND BRANCH

.Uoo.in. Nu.2i64 A-Block, 2"6 Floor. Vikas Sarian. INA New Delhi
l4|f -:i

F. No.- LD/lL/OOl 1/2020/GOVT/22A-fNSTn'UTiONAL LAND-Ul-Pari< l) jn% Date:/^/02/2023
~~~

Pv. CE (Dr.) Pr4f
Diary «o/f
Diud

Office c? COi )

oat
D. J.8. Varus f-'u -ji

To

Member (Dr)
Delhi Jal Board, GNCTD,
Varunalaya PH I, Jhundewatan
New Delhi-110035

- Possession of land measuring 2703.15 Sqm to Delhi Jal Board fur
construction of Decentralized Sewage Treatment Plant at Village Jat Khor at Kh.No. 16//12/1 , North-West District* Delhi.

Sub:

Sir.
This is With reference to the letter No. F-56/DJB/EE(C) DR-III/2022/1537-1544

dated 26.05.2022 on the subject cited above.
You arc therefore requested to depute your authorised representative to'conlact

the Suptdg. Engineer (HQ), Rohini Zone, DDA Madhuban Chowk, New Delhi •110085
for fixing up the date and time for handing over of possession of the above mentioned,

site within 15 days from the date of issue of this,letter. ,^v>
/^\ov
r Tiw

Director (1L)
Bids'

.

Jtffl
an

/ar̂
Copy to:-

i. Suptdg. Engineer (HQ), Rohinf Zone, DDA Madhuban Chowk, New Delhi-
110085 with the reouest to direct concerned official to hand over the physical

possession of the above mentioned site to the authorized representative of Delhi

Jal Board, GNCTD
rue Executive Engineer (C)- DR-111. Delhi W Board, GNCTD, Kanhatya

Nugar, New Delhi-110035

ilt oD (Survey) LD ; for information please.

ii.

Dy. Director (IL)

cUtrŜ u^( fB̂
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DEU41 DEVELOPMENT AUTHORITY
OFFICE OF THE EXECUTIVE ENGINEER

ROHINI MAINTENANCE DIVISION-8
MADHUBAN CHOWK, ROHINI

NEW DELHI - 110085.
Email:- EERMD8DDA@GMAIL.COM

i

;

HANDING OVER POSSESSION

In Compliance of tetter No. F22A(02)2022/IL/417 dated 20.04.2022, addressed to The Member

(Dr) DelhlJal Board, GNCTO, Varunalaya Ph-I, Jhandewalan, Karol Bagh, New Delhi-110005

issued by Dy. Director (HO, DDA, regarding physical possession of vacant land earmarked on

plan as measuring area 1896.34 Sqm. to Delhi Jal Board for construction of DSTP at Gram Sabha

Land Khasra No. 44/15 (02-01) of village Qutub Garh, the physical possession of the said land is

' handed over to Shri Deepak Kumar (JE), official of Delhi Jal Board on dated Q2,05...2,022,

:

<

Handing overTaking over
,av

Official of RMD-8/DDA
Asstt. Engineer (Civil)Official of Delhi Jal Board

Deepak Kumar, (IE)

/

/
/

/
/

\

\
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DELHI DEVELOPMENT AUTHORITY
INSTITUTIONAL LAND BRANCH

Rnom No.216. A-Block. 2"J Floor. Vikas Sfldan, INA New Delhi
: #

r rn. 11418

No. LD/IL/0005/2021/GOVT/22A-INSTITUTIONAL LAND-III/ pShia02 t

To

/The Member (Dr)
Delhi Jal Board, GNCTD,
-Vamnalaya PH I. Jhandewalan,
Karol Bagh,
New Delhi-110005

Sub: - Allotment of land measuring 5178 Sqm and 6004 Sqm (Total
per attached TSS) to Delhi Jal Board at Kh. No. I5//14(4.16),15//17/I(0-
16),15//17/2(0-2), 16//12/1 min (1-03), 16//12/2(0-29), 16//13/2(2-10),l6//18

minwest (3-13), 16//19/l(l-12), Village Mohamadpur Majri, Distnct North
for construction ofWest, Delhi on permanent basis for the purpose

Decentralised STP.
Sir,

With reference to Tetter D.O No. /M(Dr.)/DJB/2021/01/03 dated 05.01.202Ion the
subject noted above, I am directed to inform you that under the provision of DDA
(Disposal of Developed Nazul land) Rules, 1981, it is proposed to allot a plot of land
measuring 5178 Sqm and 6004 Sqm(Total 11182 Sqm)(as per attached TSS) to Delhi
Jal Board at Kh. No. 15//14(4-16),15//17/l(0-l6),15//17/2(0-2), 16//12/1 min (1-03),
16//12/2(0-19), l6//l3/2(2-10),16//18 minwest (3-13), 16/719/1(1-12), Village
Mohamadpur Majri, District North West, Delhi (on perpetual lease hold basis)for the
purpose ofconstruction of Decentralised Sewage Treatment Plant (STP)on the usual
terms/conditions as given in the approved format of perpetual lease deed and the following
conditions: -
1. That the allottee Delhi Jal Board will be required to pay provisional premium of land
measuring 5178 Sqm and 6004 Sqm(Total 11182 Sqm)@ Rs. 708.55 Lakh per acre
(Provisional) with annual ground rent 2.5% per annum of the total premium. (Aggregate
of the provisional land final premium).The reyision of rates of land is under consideration
of the Central Govt The allottee shall have to pay balance premium for the land as per
rates determined by the Central Government under Rule-5 of DDA (Disposal of Developed
Nazul land) Rules 1981, and within the time demanded by DDA. The rates of land
determined, by Central Government, shall be binding upon the allottee and shall not be
called in question by it in any proceeding.

i. The allottee shall give an undertaking to the effect that it will pay the balance premium
of land as and when demanded by DDA on the basis of the rates determined bvCentral Govt. y

ii. The area of the land/ plot is also subject to variation in size, as per requirement oflayout plan and actual demarcation of the plot at site etc.

Page l of a
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traction of Decentralised \K *
' •The alloiicd land shall be used for the purpose ot CO”* h lso0VCr

Sewage Trcaimcm Plant (STP)only and no other purpo
/nDjv/Loca| 1HH1V

The building plans should be got approved from the Lesso construction ^ ^
getting the some sanctioned for the construction on allotted lan . *KN

per sanctioned plan shall be completed thereon within a period ot ~ years trom (he

date of taking over physical possession of the plot allotted.

The allottee shall not sell, transfer, assign or otherwise part with possession Ot the

whole or any part of the said land or any building thereon except with the previous

consent in writing of the Lessor which he shall be entitled to refuse in his absolute

discretion.

\iii.

iv.

V.

*sr ît^«rts»s«?Si5Ssi*."t•f-sszxpremium paid and market value) of the said land at the time .
^

'

assignment, or parting with the possession and the decision of Lessor in tnc asptui

of the market value shall be Final & binding. , ,
b. Notwithstanding anything contained in sub-clausc (a) above, the lessee may with

the previous consent in writing of the Lt. Governor of Delhi (here in after called
The L.G.) mortgage or charge, the said land to such person as may be approved by
the Lt. Governor in his absolute discretion.

vi. The lease deed shall be executed and got registered by the allottee at its own cost asand when called upon to do so, by the Lessor (PRESIDENT OF [NDlA)/DDA.vii. The trees if any standing on the plot in question shall remain as DDA property andshall not be removed or disposed of without the prior approval of the Lessor inwriting. If the trees required to be removed off. then the permission for cutting oftrees may be obtained from Forest Department/HorticuHurc Department. The tree willbe verified by Horticulture Department, DDA.

That all other conditions, as contained in the perpetual lease deed to be executed inthis behalf and any other terms/condition imposed from time to time by the CentralGovemment/Lt. Governor shall be binding upon the allottee. The Form of Lease Deedcan be purchased from the office of DDA.
ix. If the allottee violates any terms and conditions as mentioned above and in theperpetual lease-deed, the allotment shall be cancelled and possession of the land/plolwith superstructure standing thereon if any, will be taken over by the Lessor(PRESIDENT OF INDIA)/DDA, without any compensation to the allottee.x. If the allotment is cancelled for breaches of any terms/ conditions of the allotmentthe possession of the plot/land with building, if any will be handed

the allottee on the date and time given in the cancellation notice.

viii .

over to DDA by

2. That it is the whole responsibility of the allottee to keep proper watch and ward of theland and property against any encroachment.
3. The offer of allotment of land herein made is on “AS IS WHERE IS BASIS”. Theallottee is advised to got himself acquainted with the conditions herein mentioned andalso the site conditions before acceptance of the offer of allotment. It may be notedthat the DDA shall not entertain any claim/exemption from the payment of ground

rent. License Fee, composition fee etc. once the offer of allotment is accepted and
possession is taken over.

Page 2 ofS
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4. the allottee shall abide by all the loans and conditions given inletter/lease deed and other conditions nsfrom time to time.
5. The allottee shall

demanded by DDA.

the allotment
may be imposed by the Competent Authority

pay the cost of fencing/Boundary wall if any. as and when
6. No property development permitted on the allotted land.7. The payment and the acceptance letter with the required undertaking must be sentwithin 60 days from the dote of issue of Demnnd-Cum-Allotment letter, failing whichinterest at the rate of 14% shall be chargeable for the delay period upto 180 days of

issue of this letter. On completion of 180 days from the date of issue, the allotment
shall be automatically cancelled. If the allottee has made partial payment, after 18
days of issue of this letter the allottee shall have to re-apply for allotment.

8. If the above terms and conditions are acceptable to you. the acceptance there or wim
an undertaking may be sent to the undersigned along with theT.en f" d 0ncforRs.20,06,76,155/-(Rupecs Twenty Crorc Six Lakh S^"*-**Hundred Fifty-FivcOnly) including Ground Rent Rs. 48,94,5 *

charges Rs. 45/- in favour of DDA within 60 days from te*** **'cum-allotment letter. The said amount can also be depost e
officesituated in I.N.A. office complex and copy of the same may be sent to this otttce.

Details of Demand ,, .

Premium of land measuring r
5178 Sqm and 6004 Sqm @
Rs.708.55 Lacs per acre

'</
Rs. 19,57,81,571 /-t

Ground Rent of the plot @ : Rs. 48,94,539 /-2
2.5% per annum of the total
premium.
Documentation Charge 45/-Rs.3

Rs.20,06,76,liTotal

-
*i\)'M -

(Harish Ch&d Shanma)
Dy. Director (IL)

Enel: TSS Plan

Copy to:-
1. Commissioner (Pig.) DDA, Vikas Minar, New Delhi-110002: with request to

incorporate subsequently in the Sector Plan, Zonal Plan and Master Plan and to
process the change of Land use under section ll A of DD Act, ( f required.

2. Chief Engineer (RZ), DDA, DDA Office, Madhubon Chovvk, Delhi-110085
3. Commissioner (LM.) DDA, Vikas Sudan, New Delhi-110002
4. Addl.Commr. (Plg.)LP, DDA, Vikas Minar, New Delhi-l 10002
5. Dy. Director (Survey) LD, DDA, Vikas Sudan, New Delhi-110023
6. Dy.CAO (LCK DDA, Vikas Sedan, New Delhi-110023 /

Dy. Director (IL)

^H-kjckpt Watch S&.hl'ZiJrJh.
Head of Accoun
Budget Allocation Rs....rr.IftLLJnYv
Previous Liability

__
Amount of Eattmato

_
Progressive Liability •
Page No ^
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*V
200422/2021/AD(PLG-LP/ZONE N) SGf74

n16//13/2, 16//18.16/ /1Q/1

/

Distance of Site (A) at
Kh. No. No.75//14,
75//77/1, 75//17/2 from
village abadi- 250 m

Distance of Site (B) at Kh.
No. 76//12/2, 16//73/2,

«/ 76//18, 16//19/1 from
village abadi- 700 m

Site u/r Mohammadpur Majri,
Kh. N0.75//74, 15//17/7,
15//77/2, 16//72/7 , 76//12/2,

16//13/2, 76//18, H//19/1 Location of site u/r:Sector 33

- - rn-a /?. *, 6//1&
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200«2I2021/AO(PLG-LP/ZONEN)

Kh. Mn- 15//14. i

M/̂ P 21a):Locationof_Sj*g
16 / 11911̂ ^

^

15//]7/1,_l,5//17/2,’ 14//12/1,
14//12/2M4//13/2, 14//1«,^I4//19/1, village es»fMajri,ipur

Google Earth Imagery, T.S.S.

n-
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200422/2021/AD(PLG-LP/ZONE N)

MAP 2( b): S;»a "( r N° 15//14> 15//17/1' 15//17/X.1§/A2/1, 16//12/2, 16//13/2. 16/ / 18, 16//19/1 , Village Mohammadpur Mairi on

Satellite Imagery

$
(9

I ). ; . . « r
6 „B

Site (A) u/r, Kh. No.
k 15//14, 15//17/1, |
I 15//17/2 Village J? Mohammadpur I

Site ( B) u/r, Kh. No.16/ /12/l

|U//l19/tU//13/2 U//'8'

. Village MohammacT- urMajrf
Ma]ri

V
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ASSISTANT COMMISSIONER (L&E)DELHI JAL BOARD: GOVT.OF N.C.T.OF DELHIVARUNALAYA PHASE-II, KAROL BAGH, NEW DELHIPh No. 011-2351024I.E-Mail:-acle309@qmail.com
Dated:*£' /<• •

Office Order No. / </ /

Subject:- Allotmet of land measuring 20000 Square Meters by DSHDC toDJB for construction of decentralized Sewage Treatment Plant atKhanjhawalan Village.

153ra meetinghLw0ardoidnnnResoluation No- 993( Item No. Admn. 407) in the

to availability of fund on following terms & conditions for construction of
Decentralized Sewage Treatment Plant for providing Sewerage facilities in the
extended abadi of village Kanjhawala:-

1. The allottee, Delhi Jal Board will be required to pay provisional premium of
land measuring 20000 Sq. Mtr. @ Rs. 573.22 Lakh per acre (Provisional
DDA rate, of premium insititutional land effective for the Block year
2018-2020) with ground rent 2.5% per annum of the total premium
(Aggregate of the provisional land final premium). The revision of rates of
land is under consideration of the Government and the allottee shall have
to pay balance premium for the land as per rates determined by the

Government and within the time demanded buy DSIIDC. Annual ground

rent of 2.5% of the land premium shall also be revised accordingly. The
rate of land premium as may be determined the Government, shall be

binding upon the allottee and shall not be called in question by it in any

i) The allottee shall be give an undertaking to the effect that it will pay

the balance premium of land as and when demanded by the DSliDG

on the basis of the rates determined by the Government/DSIIDC.

ii) The area of the land/plot is also subject to variation in size, as per

requirement of layout pland and actual demarcation of the plot at site

etc.
iii) The allotted land shall be used for the purpose of construction of

Decentralized Sewage Treatment Plant only and no other purpose
whatsoever.

iv) The building plans should be got approved from.the concerned

Competent Authority, before getting the same sanctioned plan shall

be completed thereon with a period of 02 years fiom tha date of
taking over physical possession of the plot allotted.

v) The allottee shall net sell, transfer,assign or otherwise part with
possession of the whole or any part of the said land nr any building
the« eon except with the nrevious consent tn wiiting of the
Lessor/DSIIDC which lie shall be entitled to refuse in his absolute
discieution.

as

i
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’ VBsa?SStrsif* seve"'V three thousand eight hundred twenty

CNR30001588 through RTGS/NerrTon.'irmation of the remittance may
sent to this office.
Further, the payment of the land will be make by the EE(Project)SR-l.

and

connrmatEnaonhISO reSOiVed f° fake furthef acfion in anticiF!atjon of

*£x.

'v'°- DjB/AC( L&E )/2Q2Q/ y£ 1} lj /

’i;•*a- v

rv (Vilas Rampal)
Assistant Cominissioner(L&E)

Dated :*_£ - /^ ^ ^c°PyTor «ind ^formation to:-

i SESr 1
4. Sec.efa-y. DJB and treated as ATR.5. D:r.(F&A)/J»..Dtr.(F&A)/Dy. Dir.F&A coPcerned/AC/AAO concerned.EE(Pro;eci}SR4 along with original file with the request to make paymentof Rs. 29,03,73.824/- to DSIIDC and take possession of the landintimation to the Office ofAC(L&E) ^ under

?
.V-J'

Assistant CommissionertUS)
•K

tso
'
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*LGOVERNMENT OF NCTtOF DELHIOFFICE OF THEDIRECTOR XPANCHAVATi .SSosXf :
No.F.1334/SDM/AP/ \kQtfr M ) . : /mTo,

The ChltfExecutive Officer,
mmmL :

rr /0 GovtWNCrdflDaW,LVc —Vnrunolaya PhÂ jl, Kwrql Begh,
Ni0VirO®M,

•*; * \
Subject MqW^f^Sebhi. , ih!lja .̂̂ jj9|loa
Sir, '

S

/
J •<

i rnftx)
.up ofV •

•.: ..
» >\• i

I am diractedixi coavay^w ĵpmvai-WjHon’blaiteutanant'QpvamiirijOBlhl for
allotment pf.paon Satiha larKf .to OelhI Jal Bbatotor saffina.uo of dficamrSlzai STPs
as pernoma whichIs tebuSatsiTa!?• .•.* •)* •

i .IiTrY M
'

SPPflsI
4 2926 -2640 .65^x4^

5«; ' LendNo allotted;
!

>
1: falls 25/17(3-10) 2600 Sqm/:

«2600-
2. Suogerpur 30/2(7*10} 6 6270 3960 :$60x6— «80fr«qm.-

5=3900 .
3. Norm. Jaipur.. .14/25(446),-xzmnm 5694 --5950 5850 Sqm.*660x9

==5850
46/17(3-18),'
46/18(3-101

AocMrtdi 9 3000'

:! SfQQi1|®SSs585Q'Sqm.'*
» '• ' »5850

47?
36//6(442>,7(448), .
8(441)7 —mm —

6 760755. Shikarpuf 3890-;Soyth 65Qxfr.tv.8800 Sqm.
»380.0

•iW5st
i :• r::NpmpuT 237/18(2*12),

2Mafeta 4550 65Q)ff $ 4510 Sqm. *

1' P'
West

ofDJB,works cut tobefosssftfiansi/hatIs d,ma^<t to^ttoy!'S. •

^
" V- .‘-v *r* : ’ ’ .>DIstrtetNorth Wast/tbaprioi^Mdtand fqranpJfiMftt faqtoKfdteasiifSqm.

b«fiŝ jiUre^Jece f̂^ntttors^R|jtii1f«5Jy

inns .

Coritd/....;
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2. isbelngmatle onfree of ooat &a?te on tease for SB yean.
i ThatItate#tfeliiijsteiWy of toe fcwwtoo^toin fha piprsandlw fomDOA /.

MGO ttefeteputilng structures even of temporary nature on toe tens.Trio cseee
to r«|«f a# too Coda! formalittes hefore taking ov|r ifo,

r̂lSIwSiTê rapSy ŜfiteasMtoprotect the tendternary tjrpe of

encashment A proper fejramtery wall will be constructed mund the allotted

lessee shall fiava Jo execute too tease deedatcordfr® fo.toe prov s/ons
of tot ’Transfer of Property Act'Iramedfately afierttdng over possesstoiji and
also f ayroglstradon tea etc.if any. !

8. that toe tessee wIR use toaltend only for toe purpose for which tt fsa/totted and

the efte^en m teaser end will maintain

snr ttra* ff tfw tend fs

i •.- nwJy" ^ not be entitled for my compensation,

Your$ Mhfu!fyt

T*«SSH-

DIRECTOR(PANCHAYAT) 1

Dated:
M»L.

3. jhe^̂ terylo HandleMinisterforRevenue. Delhi Secretariat, New Delhi|̂g ' Cdte

8. Tne P;S. in’itaj.teicommis^ of

8. Guard File.

Dep&rtrherii,

the direction to

DIRECTOR i
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'zr-jf

r> DKLIII D/ VKI -OI'Mf.NI Al/ HIOKITV
IN.S1IH/ HONAI. 1.AND IIHAM II
£ •Wp'A.J- EI'jortyjHi)t^ibn, INA_ N« » Orlhj

I i.um. i zMP l̂̂ r̂r

tMc'lrjfa W!I U )/UMHll /?n?W }OVI /22A IbiSinmifiSAI . I .AND in IbrUI )!JM*

1 -1
Ihc Member
IJr»11 Jnl lliiaril.( iNC’l l >.
V.im/mbiyri i'll I.Jhnmicwidmi,
Kuril I llngh.
New Delhi- 110005

Allot meat of land measuring .1112 .Sqm fas per ISS attached) to Delhi Jml Hoard for

construction of Decentralized Sewage Treatment Plant at UarM Rlfldibili «1 Kh.
No. 21//2(1) I -01)2.1(02-1«), North-Weal District, Delhi

Stilv

Sir.
Wuh reference in letter No. 0.0 No. /Mff Jrj/ttJH/VKl/OlAJl dated 05.01.2021 on the subject
noted above. / nm directed to inform you dial under ihc provision of DIM tUinpovil of
Developed Ntmil land ) Hulea, 1981, it is proposed to allot it pint of land measuring 3112 Sqm

perpetual lease hold boninjliir the purpose of construction of Decentralized Sewage

Treatment Plant on the usual temis/eortditions as given in the approved formal of perpctuul
(ease deed and (he following conditions: *

I hot the nllnttce Delhi Jal Board will he required to pay provisional premium of land
mennurinu 3112 Stijn raj Rs. 708,35 Lakh per acre (Provisional) with annual ground
rent 2.5% pef riruTum"

i>f the total premium. (Aggregate of the provisional hind final premium),

fhc revision of rules of land is under consideration of the Central Govt. The allottee shall have
to pay balance premium for the land us per rates determined by the Central <iovemment under
ttule-5 of1)1)A (Disposal of Developed Nn/ul land;Rules 1981.and within the lime demanded
by DIM. The rates of land, determined, by Central Oovemment. shall be binding upon the
allottee and shall not be called in question by it in any proceeding.

(on

I .

;

i. The allottee shall give an undertaking to the effect lhai it will pay the balance premium of
land as and when demanded by DDA on the basis of the rates determined by Central Govt,

ii. The area of the land/ plot is also subject to variation in size, as per requirement of layout
plan and actual demarcation of (he plot at site cic.

iii. The allotted land shall he used for the purpose of construction of Decentralized Sewage
Treatment Plant only and nt) other purpose whatsoever,

tv. The building plans should be got approved from the l.cssor/DDA/Locai body, before
gelling Ihc same sanctioned for the construction on allotted land and construction as per
sanctioned plan shall be completed thereon within a period of 2 years from the date of
taking over physical possession of the plot allotted,

v. 7hc allottee shall not sell, transfer, assign or otherwise pan with possession of the whole
or any part of the said land or any building thereon except with the previous consent in
writing of the lessor which he shall be entitled to refuse in his absolute discretion.

Page i of 3
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r,

"T ‘ •
a. PROVIDED (hat . in the event of the consent being given, the Lessor m,v >

conditions as he thinks fit and the LESSOR shall be entitled to claim and N
whole or a portion{as the Lessor may in his absolute discretion determin

earned increase in the value (i.e. the difference between the premium paidJ of V'*

value) of the said land at the time of sale, transfer assignment, or partir^
possession and thedecision of Lessorin the respect of the market valueshalhj*'1*1^ j

binding.

fitty£ ^
b. Notwithstanding anything contained in sub-clause (a)above, the lessee mav

previous consent in writing of the Lt. Governor of Delhi (here in after called^11^
mortgageorcharge, thesaid land tosuchpersonasmaybeapproved by theLt r

6
J

in his absolutediscretion.
OVe*hOr

'0
"ft

vi. The lease deed shall be executed and got registered by the allottee at its own cost as and

when called upon to do so, by the Lessor (PRESIDENTOF INDIA)/DDA.

> it. The trees if any standing on the plot to question shall remain as DDA property and shall

not be removed or disposed of without the prior approval of the Lessor in writing, [f the

trees required to be removed off, then the permission for cutting of trees may be obtained

from Forest Department/Horticulture Department.The tree will be verified by Horticulture

Department, DDA.
viii. That all other conditions, as contained in the perpetual lease deed to be executed in this

behalf and any other terms/condition imposed from time to time by the Central

Goveraraent/Lt Governor shall be binding upon the allottee. The form of Lease Deed can
be purchased from the office of DDA.

ix. If the allottee violates any terms and conditions as mentioned above and in the perpetual
lease-deed, the allotment shall be cancelled and possession of the land/plot with
superstructure standing thereon if any, will be taken over by the Lessor (PRESIDENT OF
INDIAyDDA,Without any compensation to the allottee.

‘ aSSs3S==«wsa
2. That it is the whole responsibility of the allottee to keep proper watch and ward of the land and

property against any encroachment
3. The offer of allotment of land herein made is on “AS IS WHERE IS BASIS”. The allottee is

advised to got himself acquainted with the conditions herein mentioned and also the site
conditions before acceptance of the offer of allotment It may be noted that the DDA shall notentertain any claim/cxemption from the payment of ground ran, License Fee, composition feeetc. once the offer of allotment is accepted and possession is taken over.

4. The allottee shall abide by all toe terms and conditions given in the allotment letter/lease deedand other conditions as may be imposed by the Competent Authority from time to time.5. Theallottee shall pay the cost of fcncing/Boundaiy wall if any,as and when demanded by DDA.6. No property development permitted on the allotted land.
7. The payment and the acceptance letter with the required undertaking must be sent within 60 daysfrom the date of issue of Demand-Cum-Allotment letter,Ming which interest at the rale of 14%shall be chargeable for the delay period upto 180 days of issue of this letter.On completion of180 days from the date of issue, the allotment shall be automatically cancelled.If the allottee hasmade partial payment,after 180 days of issue of this letter the allottee shall have to re-apply forallotment
8. If the above terms and conditions are acceptable to you, the acceptance there of with anundertaking may be sent to the undersigned along with the demand draft for Rs.548,49,093 /.(Rupees Five Crore Fifty-Eight Lakh Forty-Nine Thousand Ninety-Three Only) includingGround Rent + documentation charges in favour of DDA within 60 days from the date of issue

Page 2of 3
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"4 • of uemand-cum-altotmcm letter lhe amount can also he deposited m iht bank
© situated in l.NA.officecomplexandcopy of the same may he sent to this office,

nhfiIS)
counter

BSttMssaM
1 strjrss

Lacs j
f Provisional)

! <|<*s » ” * (• ft U 4 V. ^ y > tv-

: R< M4.JW.H76 .
per acre

<

• t r' * t
Ground Rent of the plot^-5*'0 per annum of the total
premium.

: Rs. 13,62.172

3 Documentation Rs 45/-Charge

Total Rs.548,49,093 /. ‘:

• i

(HarishC t .
Dy. Director (ID \

End:TSS Plan , Google earth image and Map of thesite.
Copy to:•

!. Commissioner (Pig.) DDA Vikas Minar, New Delhi-II0002-fff/A request to
incorporate subsequently in the Sector Plan. Zonal Planand Master Planand to process
the change of Land use under section 11 A o/ DDAct. if required

2. Cominissionof LM) . DDA. Vikas Sad®. New Delhi-i10023
3. Chief Engineer (RZ).DDA, Madhuban Chowk, New Delhi
4. Dv.Director (Survev) LD, DDA Vikas Sadan, New Delhi*!10023
5. Dy.CAO(LC)-L DDA Vikas Sadan, New Delhi-110023

***** .V J..5L L A
Ot A0CQUrt7XiX:)t&* ..&3.ftuPS I HjfactiPtS

mxaton
Prer*&M UabMy fto.Afo\h.\Xk..
Amountot Rs .&.kC.'b.fldUi b -
Prtynaw**Uatotay

hto..«

Dy. Dirtctor (lD

Page 3of 3
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DELHI DEVEL.̂ rtTrrAlJTHORlTY
INSTITUTIONAL LAND BRANCH

ROOM No.216,A-Block,2nd Floor,Vikas Sadan.INA Nov Delhi
\- 47927

2vftfl22>I D'H . -'OOI R/2Q22.'GOVT/22A-ll -V/2no. Dated:

lo
fcASt Offi-o o? ihn MemD1

Dtety Wo ill.!.
T / • If ' <.>

sr (Dr
'-'"fhc Member ( Dr )

Delhi Jal Hoard. (INC ID.
Varunalaya PH 11.Kami Hugh.
New Delhi-II 0005

3Ah\SN Del*,
O. J. B. Varunalaya Ph -It

Sub: Allotment of land at Kh. No. 07//5 measuring 1552 Sqm to Delhi Jal Board,
C.NCTD for construction of Decentralized STI’ at ,1auliti Village ( North West ),
Delhi

Sir.

\ l
With reference to letter No. DJn/Aa;tC HV2022/7t)9-8( )4 dated 18.11 .2022 on the
subject noted above. I am directed to inform you that under the provision of DDA
( Disposal of Developed Na/.ul land) Rules, 1081. a land measuring 1552 Sqm at Kh.

r No. 67//S (on perpetual lease hold basis) is allotted to Delhi Jal Board, CNt'TI) for the
purpose of construction of Decentralized STI" at .launti Milage (North West),

vr "f ^ Delhi on the usual termsNonditions as given in the approved Ihrmat of perpetual lease
deed and the following conditions: -

,- r

Delhi Jal Board will bo requited to pay premium at the presently applicable land .
of Us, 70H.55 Lakh per acre and an annual ground rent of 2.5% per annum of the premium,
for the said land measuring 1552 Sqm. Since the revision of these rates of land for I V 2022-24 is under consideration, this premium and annual ground rent will. he treated as provisional
and will be subject to revision, t he allottee shall thus have to pay the balance premium andground rent for the aforesaid area of land from Ihe date of allotment as per rates determined bvthe Central Government under Rule-5 «1 DDA (Disposal of Developed Nazul land) Rule1981. and within the time as and when demanded by DDA. The rates ofland. determined bvCentral Government, shall be binding upon the allottee and shall not be eatlcd in question byit in any proceeding.

1. rale

I he aliuHee shall give an undertaking to the effect that it will pay ihe balance
land as and when demanded bv DDA on the basis of the rates delcrmin ,cm'ui" o|

Govt. mined by (. enlral

u. I he area of the land/ plot is also subject to variation in si/e. as per requir
plan and aclual demarcation of the plot at site etc.

•̂ment of layout
, . . mc purpose of construction of decentralized ST?

Ihe allotted land shall be^1
whatsoever. While designing the DSTP it

(Delhi Jal Board)««>>
water in the existing drain should not he obstructedmust he ensuredJ"3* »

Jfc,.
at any P

^ )t approved Rom the l.essor'DD.AT ocat body. behnv
Ihe buildmg plans stw

ctmsirucii«n on allotted land and construction as pei

, getting the satttef n f .,e d thereon within a period of 2 years from the date of
>vv

iii

.->
slet assign of otherwise pan with possession ot the whole

ihc uhottee shall not sc"- bJ«s * *

theteon except with the previous consent in

V !,r any pa"»',hc^jjjjjjshall be entided to refuse m hts absolute discretion.
ssntmg ol the l-essot v

^^ omytnl bong given, the l csxot may impose such
PROVIUV1) that . tn'hc , ( sSOW dull he entitled to elnmynd 1cower the- " ii >•11 w-s-ti
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•/ a portion (as the I.cssor may in his absolute discretion determine) of the un-
earned increase in the value (i.e. the ditTerence between the premium paid and market
value) of the said land at the lime Ol sale, transfer assignment, or parting with the
possession and the decision of Lessor in the respect of the market value shall he final &
binding.

b. Notwithstanding anything contained in sub-clause (a) above, the lessee may with the
previous consent in writing of the Lt. Governor of Delhi (here in after called The L.G. )
mortgage or charge, the said land to such person as may be approved by the Lt. Governor
in his absolute discretion.

vi. The lease deed shall be executed and got registered by the allottee at its own cost as and
when called upon to do so. by the Lessor (PRESIDENT OF INDIA.)/DDA.

vii. The trees if any standing on the plot in question shall remain as DDA property and shall
not be removed or disposed of without the prior approval of the Lessor in writing. If the
trees required to be removed off. then the permission for cutting of trees may be obtained
from Forest Department/Horticulture Department. The tree will be verified by
Horticulture Department. DDA.

via. That all other conditions, as contained in the perpetual lease deed to be executed in this
behalf and any other terms/condition imposed from time to time by the Central
(iovemmenl/Lt. Governor shall be binding upon the allottee. The form of Lease Deed can
be purchased from the office of DDA.

ix. If the allottee violates any terms and conditions as mentioned above and in the perpetual
lease-deed, ( he allotment shall be cancelled and possession of the land/plot with
superstructure standing thereon if any, will be taken over by the Lessor ( PRESIDENT OF
INDIAJ/DDA.without any compensation to the allottee.

x. If the allotment is cancelled for breaches of any terms/ conditions of the allotment, the
possession of the plot/land with building, if any will be handed over to DDA by the
allottee on the date and time given in the cancellation notice.

2. That it is the whole responsibility of the allottee to keep proper watch and ward of the
land and property against any encroachment,

3. The offer of allotment of land herein made is on “AS IS WHERE IS BASIS". The
allottee is advised to got himself acquainted with the conditions herein mentioned and
also the site conditions before acceptance of the offer of allotment. It may be noted that
the DDA shall not entertain any claim/exemption from the payment of ground
License Fee, composition fee etc. once the offer of allotment is accepted and
is taken over.

.4 The allottee, shall abide by all the terms and conditions given in the allotment letter/leadeed and other conditions as may be imposed by the Competent Authority from t' »
?

time. ime ,0
5. T he allottee shall pay the cost of fencing/Boundary wall if any, as and when den

6. No property development permitted on the allotted land.

7. The allotment is subject to revision of rates for FY 2022-24. Allottee sh
to pay dues on account of revision of rates as and w hen demanded by D|)A

liab,c
8. T he payment and the acceptance letter with the required undertaking must h

60 days from the date of issue of Demand-Cum-Allotment letter. fai|jni, ,bc sent with'nthe rate of 14% shall be chargeable lor the delay period upt0 jgo jJ’. .. Merest at
letter. On completion of 180 days from the dale of issue, the ? ° issue 0,‘ this
automatically cancelled. If the allottee has made partial payment alt , , mem shall be
of this letter the allottee shall have to re-apply for allotment. Cr days <>f jss

rent,
possession

landed

9. If the abme terms and conditions are acceptable to you. the ucecundertaking may be sent to the undersigned along uj||} .L , twice there of wjo.
2,78,52,#12/- (Rupees Two Cron* Seventy Light Lakh Fif* r and draft for D "
Hundred Twelve Only) including Ground Rent t documentation ch Eightrt£s in tawtor of
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F DDA within 60 days from the date of issue of demand-cuin-allotmcnt letter. Theamount can also he deposited in the hank^ copy of the same ma\ be sent to this office.

said
counter situated in l , N,A. office complex and

Details of Demand

Premium of land measuring
1552 Sqm @ Rs.708.55
l ,acs per acre
(Provisional)
Ground Rent of the plot @
2.5% per annum of the total
premium.

Documentation
Charge

1 Rs. 2,71,73,431 /-:

7 Rs. 6,79,336/-:

Rs. 45/-3 :

Rs. 2,78,52,812/-Total :

( Bhaskar Tiwari)
py. Director (IL)

Enel: TSS Plan and Map of the site.

Copy to: -
1. Commissioner (Pig.) DDA, Vikas Minar. New Delhi-!10002

2. Commissioner (LM), DDA. Vikas Sadan, New Delhi-110023

3. Chief Engineer (Rohini Zone). DDA.
4. Dy. Director (Survey) LD, DDA. Vikas Sadan. New Delhi-110023

5. Dy. CAO (LC)-l, DDA, Vikas Sadan. New Delhi-110023

< >> . Dircc,0r ( I I . )
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ISA Vw fWIM
F LD',L'000’-“‘»'GOVTm.INSTrnmoNAl

D«ed$ jjc3 2022To

The Member (Dr)Delhi Jal Board,GNCTD.VwujwUy.PHI.JhttdewaUm.Mroi Btgh.
New Delhi-U0005

“ jsSSsSsSSSs.-̂TSS attached) to MU Jal

Sir,

^N° 0 Q No dudos.oi am OT a* ubjtct^ P1” «f DDA (Doponl of

SSattSn^ -̂̂ SadSS
1 - That die allottee Delhi Jal Board will be requited to pay provisional premium ofmeasuring 1710 Sqm @ R*. 708.55 Lakh per acre (Proviaiomal) with annual groundrent 2J% per annum of the total premium.(Aggregate of the provisional land premium).The revision of rates of land is under consideration of the Central Govt The allottee diall

have to pay balance premium for the land as per rates determined by die Central Government
under Rule-5 of DDA (Disposal of Developed Nazul land) Rules 1981, and within the tune
demanded by DDA.The tales oTland, determined, by Central Government, shall be binding
upon the allottee and shall not be called in question by it in soy proceeding.

L The allottee shall give an undertaking to the effect that it will pay the balance premium of
land as and when demanded by DDA on the basts of the rates determined by Central

U Tb^ut* of the land/ plot is also subject to variation in size, as per requirement of layout
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' thr allottee shall not sill, transfer.assign or otherwise part with possession of the whole

of the said land or »ny building thereon except with the previous consent in

which heshall he entitled to refuse in his absolute discretion.
or any part
writing of the Lessor

a. PROVIDED that . in the event of the consent being given, the Lessor may impose

Mich conditions as he thinks fit and the LESSOR shall be entitled toclaim and recover

the whole or a portion (as the Lessor may in his absolute discretion determine) of the

un-camed increase in the value (i.e. the difference between the premium paid and

matter value) of the said land « the time of sale, transfer assignment, or parting with

ion and thedecision of Lessor in the respect of the market value shall be
the possess

mortgage or charge, the said laud to such person as may be approved by the u.
Governor in his absolute discretion.

» i. The lease deed shall be executed and got registered by the allottee at its own cost as end

when called upon to do so, by the Lessor (PRESIDENT OF INDIA)/DDA.
vii. The trees if any standing on the plot in question shall remain as DDA property and shall

not be removed or disposed of without the prior approval of the Lessor in writing. If the
trees required to be removed off, then the permission for cutting of trees may be obtained
from Forest Department/Horticulture Department The tree will be verified by
Horticulture Department, DDA.

viai. Thar all other conditions, as contained in the perpetual lease deed to be executed
in this behalf and any other terms/condition imposed from time to time by the Centre)

Goverameat/Lt.Governor shall be binding upon the allottee.The form of Lease Deed can
be purchased from ihe office of DDA.

ix. If the allottee violates any terms and conditions as mentioned above and in die perpetual
lease-deed, the allotment shall be cancelled and possession of the land/plot with
superstructure standing thereon if any.will be taken over by the Lessor (PRESIDENT OF
INDIAJ/DDA, without any compensation to (he allottee.

x. If the allotment is cancelled for breaches of any terms/ conditions of the allotment, the
possession of the plct/Land with building, if any will be banded over to DDA by the
allottee on the date and time given in the cancellation notice.

2. Thai it is the whole responsibility of Ae allottee to keep proper watch and ward of the land and
property against any encroachment.

3. The offer of allotment of tend herein made is on “AS IS WHERE IS BASIS".The allottee ts
advised to got himself g^piainred with the conditions herein mentioned and also the site
conditions before acceptance of the offer of allotment It may be noted that die DDA shall notentertain any claim/exemption from the payment of ground rent, License Fee, composition feeetc. once the offer of allotment is accepted and possession is taken over,

4. The allottee shall abide by all the term* and conditions given in Ac allotment leoerAease deedand other conditions as may be imposed by the Competent Authority from tune to time.$. The allottee shill pay the cost of fenemg/Boundnry wall if any, as and when demanded byDDA.
6. No property development permitted on the allotted land.
7. The payment and the acceptance letter with the required undertaking must be sent within 60daya from the date of issue of Demand-Cum-Allotment letter, failing which interest at the rateof 14% shall be chargeable for the delay period upto 180 days of issue of this letter Oncompletion of I BO days from the date of issue, the allotment shall be automaticallv cancelled.If
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?
die allottee has made partial payment, after 180 days of issue of this letter the allottee shall

have to re-apply for allotment.
8. If the above terms and conditions are acceptable to you, the acceptance there of with an

undertaking may be sent to the undersigned along with the demand draft far RJ.3MJKJ07 I-
(Ropees Three Crore Six Lakh Eighty-Eight Thousand Three Hundred Seven

Only) including Ground Rent + documentation charges in favour of DDA within 60 days from

the date of issue of denund-cum-allotment letter.The said amount can also be deposited in the

bank counter situated in l.N.A.office complex and copy of the same may be sent to thisoffice.

I

Mtl
» fWelli of Demand

Rs. 2,99,39,7681-
Premium of land measuring
1711 Sqm @ Rs.70835
Lacs per “re

Ground
'

Rent of the plot @
23% per annum of the total
premium.
Documentation
Charge

:i

•! >
!

Rs. 7,48.494 /-
:

2

' Rs. ‘

! X / 13 \
Bs. / ' ]/~hTotal !

Ur’
a)(Harish

i. Director (IL) (

i

Saod Map of the Site-
End:TSS Plan.Google earth image

Copy to:-1

!*

I. Commissioner (Pig.) DDA, Vikas Minar, New Delhi-110002-With request to

incorporate subsequently in the Sector Phot, Zonal Plan and Harter Plan and to

process thechangeof Land use undersection 11AofDD Act, if required.

- -—-/T.M).DDA,Vfltaa Sedan, New Delhi-110023~ L. xi«» rielhi
2.

*

i.
I

Pageiof*

\ f
\

\
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POSSESSION SI .IP

As per possession letter No LD/IL/0021/2020/GOVT/22A-1NST1TUTIONAL

LAND-lli /S15 dated 23/06/2023 issued by Dy. Director (IL)/DDA, it is certified

that the physical possession of Gram Sabha land measuring 2653.69 Sq. metre for

construction of Decentralized STP at Khera Khurd Village (District North) Delhi

has been handed over to DJB officials by DDA on 6/10/2023. The plot dimensions

are checked and verified at site and is free from encroachment The possession

plan is enclosed herewith.

Possession Taken over byPossession Handed over by

KW* DtW

Signature, name & address
of official on behalf of DJB
with date

AE/ NMD-3/DDA

EE(C)DR4II .
Diary No.2:0.9..L.
Pate.0£:..lcu2r2.
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PRODUCED BY AN AUTODESK EDUCATIONAL PRODUCT
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- / VJOV i /^A-lNbTITUTIONAL LAND-HI3/INStiTUTIONAL LAND V

DELHI DEVELOPMENT AUTHORITY
A-ft, ‘̂ ITUHONAL LAND BRANCHOCK, VIKAS SADAN , INA, NEW DELHI - 110023

gD5^002l,2020/G°VT/22A-INST1TUT10NAL LAND-lll/̂ Date: 23////3
T?,

Member (Dr)
Dethi Jal Board, GNCTD,
VarunalayaPH U, Karol Bagh,
New Delhi-110005

Sub: Possession of Gram Sabha land measuring 2653.69 Sqm to DJB at Kh. No. 62/3(02-10),Village Khera Khurd, District North, Delhi for construction of decentralized STP (Delhi Jal

- Refc F22A (33) 91/ IL/ 280 dated 20.04.2023

This is with reference to the Demand cum Allotment letter dated 20.04.2023 of this office
referred on the subject cited above.

You are .therefore requested to depute your authorized representative to contact Suptdg.
Engineer (P HQ) North Zone, DDA, Vikas Minar, New Delhi. -110002 for fixing up the date
and time for handing over the possession of the above mentioned site within 15 days from the date
of issue of this letter.

^Bjhaskar Tiwari
D/ Director (IL)die

Copy to:-
1. Suptdg. Engineer (P & HQ) North Zone, DDA with die request to direct the concerned

official to hand over the physical possession of the above mentioned site to the authorized

representative of Delhi Jal Board, GNCTD. A copy of handing over of plot alongwnh

possession plan may be submitted to this office.
2. . DD (Survey) for information please.

•f t rbirector (IL)

\
\
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vSSSSs,
NEW DEEHT-5

\
/

The Delhi Jal Board vide Resolution No. 19.0*7 /DJB dated-

°̂6-2009 duly confirmed on97 fo /2009 has approved/roforrod frack/-refened--4e
C:B —̂for—report, the proposal
Audi. C.E.O. letter No. DJB/^dated- 11 /0 £ /2009 vide Item No.- Ad > i \

contained in Dir.(jt£pj/&&W-/as

>legarding 'P/^nSt’n ^ j-7 . li

tiy«<yS_ , r / ' £
/«&\/

•V

'̂ hS"Resolution No. jOeTI /DJB dated- 20.06.2009 in original, is accordingly sent

herewith for further necessary action. .
1BE (C) DR ; 1U
Di*rv ’ -3

OKSHARMA)
JR.ACCTTVMEETING ASSTT.
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L tlVII iviauiunon MO. - I ^ n~[ ItemNo. ftjinvw .-u.

Meeting of theDelhi JalBoard held on &o - Q&s

DELHI JAL BOARD
PREAMBLE

V. DJB LETTER NO',Dir (A&P)F.35[I)/2009/ ^ . IT6M NO.r&kniu-1\
DATED f \-cL~a<\

Sub:- Return of 13.21 acres Of protected forest lond to Forest Deott. of Narelo SIP

DATED.

r
4

In the year 1995 DDA had handed over 70 acres of land to Delhi Jal’Boad
Mykhmelpur for construction of Sewage Treatment Plant for Narela sub-city and
areas. Revenue Department subsequently informed that out of 70 acres of la
acres stands notified as "protected forest" vide notification No. F.11(38)/54-P&
02-03-1955. Revenue Department has further Intimated that the Hon’ble High (

directed, to surrender this land to the Forest Department.The details of land allott
Annexure *A’ and the copy of notification as- "protected forest" Is as Annexun
matter was persued and examined at various' levels and It has been noted
notification of "protected forest" is not feasible In1this case,

CEO, DJB vide his orders dated 10-02-20Q9 has allowed the transfer of 13.2
DJB land at Village Mukhmelpur to Forest Department In compliance with the $

^Revenue & Divisional 'Commissioner, Revenue Department, GNCTD le
23(143)/2007/BDO(NW)/2791 dated 21-11-2008 (Xnnexure 'C'}. The affected Kh

t
ore shown as under:-

Kh, Nos Kh. NosAcre Acre Kh. Nos ' Kh.Nos-Acre Ac
81 I 82. 1 83 1 84. 1190 0.76 192 1.4 193 1.5 194 0.6
195 -l 196 1 197M 0.62 198M L0
199 1 Total 13.21 Acre

As per above approval of CEO, DJB, necessary Orders were Issued vide
office order No. 246 dated 16-02-2009 and the lancf measuring 13.21 acres c
Mukhmelpur has been handed over to Forest Department on 17-03-2009condition that."the alternate compensatory allotment of land to DJB by the DC
be pursued separately and the matter for alternbtlve slte/land will be taken up
DDA

The matter Is placed before Delhi Ja! Board for Information and ex-post factoplease.
1!

Enel.: Annexure A, B & C
Trei

Secretary
Delhi Jal Board
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P3LVENUE DEPARTMENT BY PAX & CQTJRlS

OOVT. OP NCT QT? ~n~prf .TTT
Ŝ SHAM NATH MAEa.TiT?.T msA y

No.23 (143J/2007/8DO (NWy ^ ' Dated:-J (/'/<#

TV
^/he Addl. CEO (Delhi JaJ Board)

Varitnaiaya Building, Jahandewalan
New Delhi

Subject; - Handing-over or Do-notification of Forest Land In the revenue
Village Mukhmelpur, District North-West

>1

estate o

Sir,

133 Acres of Gaon Sabha Land vide Govt Gazette Notification No. F-11(38)/54-PAC
dated 02.03.1855, had been notified for Forest purpose, In village Mukhmelpur. Lar
about 13.21 Acres being used by Delhi Jal Board, for Sewage Treatment Plant Is faint
within the notified Forest whose details are as under.—
Kh. Nos Kh. Nos: Acre Kh. Noa Acre <.|Kh, Nos l Acrer r M 162 1 8381

0.66180 0.76 192 193 .1.5 1641.4
1,07T§7M~ 198M0.82195 198 11

Total 13.21
Acres

1199

A PIL titled as Jagdlsh Rana & Ore Vs GNCT of Delhi LQr&* , CW (P) No. 4856/2007
pending In the Hon'ble High Court of Delhi, whereby Delhi Jal Board, has been allegec
petitioner as encroacher on the Forest Land. Hon'ble High Court has therefore, direct©

handover the encroach free land to the Forest Department by 01.12.2QP8 I.& the r
date fbeSfor hearing.. ^

In view of the above, you are requested to hand Over the notified Forest L

under the possession of your department to the Forest. Department. Howeve

/^°^o—appositely apprised of the status of Forest Und.
° °rariiTV Yours Faithfully

(NtifiWGUHABISW
SECRETARY (REVENl

DIVISIONAL OONIMISSIO

*
O

\SS52
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T
RESOLUTION NO.1B07
ITEM NO. Admn.11 Return of 13.21 acres of protected forest land to Forest DeptL a}

Narela STP.
The Board considered the proposal contained in Director (A&P)’s letter Nc

DJB/463 dated 11.06.2009 and resolved to accord ex-post facto approval for transfer <

above land to Forest Department at Narela STP.

f

• /'

«

*.

V * .!
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GPVT-P^NATION/XL CAPITAL TERRITORY OF DELHIOFFICE OF THE DIRECTOR (PANCHAYAT)RO.OMiNO-11-12, OLD CIVIL SUPPLIES BUILDING
TIS,HAZA I. DELHI -110054F. No. BDO(SW)/Allot/Saransput^p1.5/ Dated:

To
i

The Chief Executive Officer,
Delhi Jal Board,
Govt, of NCT of Delhi,
Varunalaya, Jhandewalan,
New Delhi.

!

vl'lH .
i

i! r
Allotment of gaon spbhaJartCl measuring 37 "Bigha bearing khasra nos. 291/20/1 (2*5i.
21/1(3-16), 30/724/2^1-3), 2S (4-12), 32//4(2-ffj,'33//2(4-l2). 3(4-12), 4/1 (1-0), 4/2(3 4).
5 (4 9̂),-9/1/2'(0-12). 9/2 (1-07) and 10 (1-8) in the revenue estate of village Sarangpur,
District South-West to the Delhi Jai Board, Govt, of NCT of Delhi for selling.up of
SfP/SPS,

Sub:

Sir,
t I am directed to convey the approval of the Hon’ble Lieutenant Governor, Delhi for

allotment of Gaon Sabha-iari‘d'measuring'37 Bigha -bearing khasra nos. 29//20/1 (2-S), 21/1(3-.
16), 30//24/2(1-3), 25 (4-12f-32//4(2~9)l 33//2(4-12), 3(4-12), 4/11(1-8), 4/2(34), 5 (4-9). 5/1-2
(0-12), 9/2 (1-07) and 10 (1-8),'|n/tl)e reyen'ue estate of village Srftapgpur, District South-West

to the Delhi Jal Board, Govt. of'NCjP&f(Delhi for setting up of-ST0.SPS subject:.to the following
/ T W.’

terms &•conditions:-
That the allotment / lease of GS;?lat)<d,-.ssha!l comprise of an area measuring 37 Bigna

bearing khasra nos. 29//20/1 (2-$)/|1/1(3-16)f 307/24/2(1-3), 25 (4-12). 32//4(2-S),

33/12(4-12), 3(4-12), 4/1 (1-8), 4/2(3-41,- 5 (4-9), 9/1/2 (0-12), 9/2 (1-07) and 10 (1-8) -n
the revenue estate of village Sarangpur; 'District South-West.

That the allotment is being made on free of cost basis on lease for 99 years.

That the Lessee shall not change the land use and the allotted land shall also be

utilized immediately.
That it shall be responsibility of the lessee to obtain the prior sanction from DDA/MCD

before putting structures even qf temporary nature on the land. The lessee is required to

complete all the codal formalities before taking over the possession of the land

That it shall be the responsibility of the lessee to protect the land from any type of

encroachment A proper boundary walliwitl be constructed around the allotted land

The lessee shall have to execute the lease deed according to the provisions-of the

’Transfer of Property Act’ immediately after

^ taking over possession and also pay

registration fee etc. if any.

D

W
.--Jr’3)

>•

v

:

5)
<

I
6). 5

<
•—7!
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for which it is allotted m
7) That the lessee will use Jh*tlan^Iohiy^he -purpose

any olher purpose.!
noM .

to the lessor and will maintain open
wfhav^fb. submit the site planThat thp lessee ’

space around the boundary wall by planting trees.

wt**cancel the lease a.any time ifMland is required _
of the terms and conditions

8)

9) That the lessor rese
for any other public purpose or bn’.accQyht of,breach of any

of the lease and lessee will have to s’Offerfdfjr the possession peaceful y

• .case the lessee will n6lbe entitled for any compensation. In case of any d' p

matter will be referred to.Hon'ble Lt Govemotf&felhi and h!s decision will be final an

that

binding on bo%th^g|j|̂ j.e.the Lessor and theiessee.
Yours faithfully.

/
(SOM NAIDU)

DIRECTOR (PANCHAYAT)

F: No. BDO(SVVyAlte^d^r.BMS< -|J ^̂̂ 3̂ . Dated: /Jr/6 jjjT

£ ^ Delhi.

g Q ^No îcalion^ through BDO ($iuft-West)'.'

r

Ihi.
Delhi.

pashera, New

m.
«RECTOR,/AS|b

k

i

71 
11108



0
Wl'SU'tp.

OFFICE OF THE BLOCK DEVELOPMENT OFFICER (SW)
NEW ROSHAN PURA NAJAFGARH. NEW DELHI-43

Ph:- 011-25016330

HANDING OVER/ TAKEN OVER REPORT

As per the approval of Honable LG,Delhi conveyed by Director (P) vide
latter no.F.NO BDO(S/W) Allot/ Sarangpur /2015/6617 to 6626 dt. 15/06/2015
regarding allotment of G.5. land Kh No. 29//20/l(2-5),21/1(3*16),30//24/2(l-
3), 25(4-12),32//4(2-9),33//2(4*12),3(4-12),4/l(l-8), 4/2(3-4), 5(4-9),
9/1/2(0-12),9/2(l-7),10(1-8) total area 37 bigha in village Sarangpur to Delhi .
Jal Board,GMCT of Delhi for setting up of STP/STS.

The land is beinghanded over to Sh.S.N.Prasad,AE. After identification
of said G.S.land by Revenue Staff.The demarcation of the said land will be
carried out by revenue staff at the time of construction of boundary wall.

(AJA1 PAL SINGH)
EA {Ag)

Handed Over

(S.N. PRASAD)
AE (DJB)

Taken Over

Mnusr
(RANBIR SINGH) (ANIL KUMAR)

PatwariKanongo
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r.
GOVERNMENT OF NCT OF DELHIOFTFI °F E ADITIONAL DISTIRCT MAGISTRATE/LAND ACQUISITION COLLECTOR.SOUTH WESTOLD TERMINAL TAX BUILDING KAPASHERA, NEW DELHI-110037

F.No. ADM/LAC/SW/2016-17/ < l o 7.o VATE:- M ;r<; ll .
PUBLIC NOTIPF

Whereas, vide notification
28/08/2015 issued under section 11(1) of the Right loFdfCompensationTransparency in Land Acquisition, Rehabilitation and Resettlement Act 2013,Land in Village Kazipur, which is likely to be acquired by GNCTDExpense for Construction of Waste Water Treatment Plant (WWTP).

at Public

The notification has been issued for the following land, in the villagename Kazipur:-
SI. No. Khasra No. Area (Bigha-Biswa)
1 . 16//3 4-16

TOTAL 4-16

Whereas, undersigned has been appointed as Administrator for the
of rehabilitation and resettlement of affected families under sub sectionpurpose

(1) of section 43.

Whereas, a public hearing and field survey in the affected area specifically
for the purpose of drafting of a Rehabilitation and Resettlement scheme for the
affected parties needs to be conducted. The public hearing and field survey shall
be conducted as prescribed under section 16(1) of . The Right to Fair
Compensation and Transparency in Land Acquisition, Rehabilitation and
Resettlement Act 2013 and under Rule 7 of The Right to Fair Compensation

in Land Acquisition, Rehabilitation and Resettlementand Transparency
(Compensation, Rehabilitation arid Resettlement and Development) Rules, 2015
and shall include -

a) Particulars of lands and immovable properties being acquired
affected family.

b) Livelihoods lost in respect of land losers and landless whose livelihoods
are primarily dependent on the land being acquired.

of each
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. !if e) A list of public utilities and government building which are. affected o«

likely to be affected where resettlement of affected families is involved.
,i d) !>duil of the amenities and infrastructural facilities which are affected or

likuly to IK* affected where resettlement of affected families is involved,

e) DCUiilh* of any Common property resources being acquired,

i) List of affected families with Aadhaar • number of its members, if
available/

$ fit) Eist of displaced families with Aadhaar number of its members, if
available

h) List of infrastructure in the affected area
i) List of land holdings in the affected area
j) List of trees, buildings, other movable property or assets attached to the

land or building which are been acquired
k) List of trades or businesses in the affected area
l) List of persons belonging to the Scheduled Castes, or the Scheduled

Tribes, the differentially-abled persons in the affected area

The public hearing and field survey shall be conducted on 16/06/2016 in
the affected area in Village Kazipur.

7
•i
I

i

(DR.TRANJAL J. HAZARIKA)
ADM (SOUTH WEST)

ADMINISTRATOR OF RFCTLARR ACT, 2013

To,
1. Tehsildar (Notification) and Tehsildar (Najafgarh).
2. Halka Patwari (Kazipur) with direction to serve the notice to the attached

parties & obtains acknowledgement and also to affix in the concerned- village.
3. Affected parties:- Bijender, Chhitarpal, Raj Singh, Anita, Kavita, All

Sons/Daughters of Sh. Dayanand R/o Village Kazipur

^/Executive Engineer (C) DR-XTV, Delhi Jal Board, Opposite Metro
Depot, Najafgarh, New Delhi-110043

5. BDO, South west District to attend public hearing and to affix in notice
board.

6. SHO, Najafgarh.

: 't'P No-tS-H j

4(}W Iy: j,
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OFFICE OF THE BLOCK DEVELOPMENT OFFICER fSW)

NEW ROSHAN PURA NAJAFGARH, NEW DELHI-43
r

Ph: - 011-25016330
i i

HANDING OVER/ TAKEN OVER REPORT

As per the approval of Honable LG,Delhi conveyed by Director(P) vide
letter no. F.BDO(SW)/Qazipur/2007/4055-4065 dated 19/12/2007 regarding
allotment of G.S. land Kh No.16//8(4-i6) total area 4 Bigha 16 biswa in village
Qazipur to Delhi Jal Board,GNCT of Delhi for settingup of STP/STS.In this
connection an office order was issued vide no 862 dt. 10/07/2015 for fixing of
dt.16/07/2015 for handover the said the G.S land.No official was present from
revenue deptt.

The land is being handed over to Sh. S.N.Prasad, AE.The demarcation of

the said land will be carried out by revenue staff at the time of construction of
boundary wall as communicated from the office of SDM (NG). r

1 :
{S. N.PRAS

AE (DJB)
Taken Over

(BRAHM PAL SINGH)
EA (Ag)

Handed Over

(SURENDER KUMAR)
KANOONGO, DJB

§ 0i s r BDO (SW)

!
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OFFICE OF THE DIRECTOR (PANCHAYAT): GNCTD
ROOM N0.12, OLDCimSUPPLY BUILDING

T1S HAZARL DELHI

-No, FJJfBDO(SW)ff/STP/Iaffarpur/ Dated :

To
The GhicfExecutive Officer,
Delhi Jal Board,
Varunalaya,
KarolBagh,
Delhi-110005.

;

, • Allotment of GS land in village Jaffarpur Kalan, District South West
to Delhi Jal Board for construction of Sewage Pumping Station.

• T.Sir,

Pam directed to convey the approval of Hon’ble Lt. Governor, Delhi for
. * allotment of 21 Bigha 12 BiswaGS land bearing Khasra Nos. 405/1 (2-19),
1 * '411/1 (20«), 406 (4-9), 410 (4-16), 408 (4-16) & 413/1 (1-14) of village

v » j -
, Jaffarpur .Kalan, District South West to Delhi Jal Board (Lessee) for

constfucrion of Sewage Pumpmg-Station.-The-terms_& conditions of the "

~r allotment are as under.
• r

7 - •1. ’ The aHottftent/lease of GS land in the revenue estate of village

Jaffarpur Kalan, District South West shall comprise of an area

measuring 21 Bigha 12 Biswa bearing Khasra Nos740571~(2-1'9);— —
411/1 (2-18), 406 (4-9), 410 (4-16), 408 (4-16) & 413/-1 (1-14).

2. That the allotment is being made on lease basis for 99 years.^ v

3. That the lessee shall pay premium of Rs. 1,21,50,000/- (Rs. One

orore twenty onelacTflftythousand-only) calculated @ Rs. 27 lacs

per' aore and ground rent of Rs. 3,03,750/-' (Rs. Three lacs three

Page l'of 3
• , ‘ rX
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the Lt. Governor, Delhi and

both the parties i.e. the
v-,- 41

dispute,Jthe matter will be referred to

bis decision will be final and binding on

lessor and the lessee.
w

Yours faithfully,

(TAJRSEM KUMAJR)

DIRECTOR(PANCHAYAT)

Dated : o j/ )o8̂
' No. F.17/BDO(SW)/P/STP/Jaffarpur/ ^ $0V

Copy forwarded for information & necessary action to:

1. The Secretary to Hon’ble LG, Raj Niwas, Delhi-54.
2. Pr. Secretary to Hon’ble Chief Minister, Delhi Sectt. New

Delhi-2
• 3. Secretary to Hon’ble Minister for Revenue & Development,

Delhi Sectt, New Delhi.
4. The OSD to Chief Secretary, Delhi Sectt, New Delhi.
5. The Secretary (Revenue), 5 Sham Nath Marg, Delhi.
6. Dy.Commissioner (South West), Kapashera, New Delhir

^^X^xecutive _ Engineer (C) DR-XTVV—Delhi- Jal -Board,
Najafgarh Sewage Pumping Station, Najafgarh, Delhi

8. BDO (South West), Najafgarh, Delhi.
9. Tehsildar (Notification) through BDO (South West).' . -10. Guard file.

;

C

Vi 1
MAR)

^CHAYAT) ^
(TARSEMK

DIRECTORM

Page 3 of 3
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OfHCE OF THE BLOCK DEVELOPMENT QFFlCERjSW]
NEW ROSHPiN PURA NAiAFGARH , NEW DELHI-43 !

Ph: - 011-25016330

HANDING OVER/ TAKEN OVER KEPCitCT

As per the approval of Hon'ble IG, Delhi conveyed by Director(P) vide
letter no. F.17 /BDQ1SW)/P/STP/Jaffarpur/4594 to 4603 dated 30/01/2008
regardingallotment of G.S. land Kh No. 405/1(2*19), 4*» i/1 (2 IPl. ^OG (A-9),
4101,4-16). 408 \4-16) 8.413/111-14') total arca21Bighr, 2 0i.v- « « wilhge
iaffarpur to Delhilal Board, GNCV of Delhi for setting up of STP/SPS{ In this
connection an office order was issued vide no 862 dt.10/07/2015for fixing of
dt.16/07/2015for handover the said G.S, land . No official was present from
Avenue dept:..

The land Is being handed over to Sh. Satish Kumar IAt), (Dhi ). t he
demarcation of the said land will be carried out by revenue staif at the time of
construction of boundary wall as communicated from tne office ol it/M (NG).

1

Wogendet Kumar^
Handed Over

iSatlsh Rumnr)
46 IJJO)

J A.tyi , Ox*r

.
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3Tp (Ŝ V ^*$1 W

^ ~TjI> Vfc&Zo ^.
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DELHI

P No s°0(SWVAIIoffKliera Oabî|MmS|l.B0lLO'NG’

To

te'Be0«cu“ °̂ .
GovtofNCTof,Delhi,NSS^Sf' Jhandewa,an-

Dated:

Sub-' Allotment of gaon sabha land measuring 12 bigha 12 biswa bearing khasra
nos.15//9/2(4-15), 10/2(0-9), 11/2(2-12) and 12(4-10) in the revenue estate of village
Khena Dabur, District South-West to the Delhi Jal Board, Govt, of NCT of Delhi for
setting up 0f STP/SPS.

Sir.
I am directed 1c\ convey the approval of the Hon'bte Lieutenant Governor. Delhi for

allotment of Gaon Sabha land measuring 12 bigha-l2;iblsw,a.bearingjkhasra nos.15//9/2(4*i5),
10/2(0-9), 11/2(2-12) and 12(4-16) in the revenugr^S(af|‘.pf vjllage-Khera Dabur. District
So'Cith-West to the Delhi Jal Board, Goyt of NCT o^|i^j>setting up of STP/SPS subject to

the folipwi.i^Jerrn3 & conditions:- f ‘
1) Thatlhe allotment / lease ol GS land shall com^si^ifia^area measuring 12 bigha 12

jBi^t, biear|ngj khasra nos.15)79/2(4-15). 10/2(ffi'9)^1 f̂?-1^) and 12(4-16) in the
; revenue estate of village Khera Dabur, District ^oit Ĥest̂ 0

2) That the allotment is being made on free of cost baij|pg/iease for 99 years.

i ssfy
' -\s>W

4>

That the Lessee shall not change the land use and 'the allotted land shall also be

utilized immediately.

"

That it shall be responsibility of. the lessee to obtain- the .prior sanction from DDA/MCD

before putting structures even'of temporary nature on the land. The lessee is required to

complete all the codal formalities before taking'over*therp'ossession of the land

5) That it shall be the responsibility of the lessee to protect the land from any type of

encroachment A proper boundary wall will be constructed around the allotted land.

n'

6) The lessee shall have to execute the lease deed according to the provisions of the

“Transfer of Property Act' Immediately afterdating over possession and also pay

registration fee elc. if any. /
.

7) That the lessee will use the land only for the purpose for which it is allotted and not for

any other purpose.

. /

6̂ -

i
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and will maintainThat (ha lessee,vtfjfhave -to submit the1 site plan to the lessor

space around th'Bjjoundary wall by planting trees.
That the lessor reserves the right to cancel the lease at any
for anV other public purpose or on account of breach of any of the terms
of the lease and lessee will have to surrendpc-.t^e possession peacefully and
oase the lessee will.jiot be entitled for a'hV cdfnpertsation.
matter will be referred to Hon’ble Lt Govemop'bejhj.-ancf’<his decision will be final and

ding on both the parties i.e. the Lessor and the Lessee.

8)

time if the land is required
and conditions

in that

In case of any dispute, the

9)

Yours faithfully ,

*-

(SOM NAIDU)
DIRECTOR (PANCHAYAT)

. F. JMo.JBfDQ(S«0/AllotfKherai Dabur^0i15/:;
Copy forwarded-for Information & necessary actiohfo:1. The PT Secretary to the Hon’ble Lt. Governor,DSIh'f.'&SfNw^,iI

A. The Divisional Commissioner/Secretary (Reven%^)i;9 ĥatn Ngi!r<Marg,C5. The Deputy Commissioner (South-West), Revenue Department, KavBWjlbiftlvgrEnglneer (C) DR-XiV,Najafgarh,New ‘
Delhi-110024.SslIpP(G|((ith-West), Revenue Department;'Najaf$irft; New Delhi with the direction toformalities regarding hari<Jirig/tsKIP'9t Wr of the allotted t^nd under8.^̂ silg(Notification) through BOO (South^̂ .-,,

Datec(:

Delhi.
Slhi.

Delhi.
panhera. New

'i.
n 'it. %* . P(i . .. v. )

. .-.i lo.io ui- n.-:
IT ' '»•< 'ft? >K.

eh
"SUQO %

O'.q j>-

i

t
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OFFICE OF THE BLOCK DEVELOPMENT OFFICER 1SWI
NEW ROSHAN PURA NAJAFGARH. NEW DEIHI-43

Ph: - 011-250163M

HANDING OVER/ TAKEN OVER REPORT

As per the approv^l^f Honable LG, Delhi conveyed by Director
(Panchyat) vide latter no.'RNO BDO(S/W) Allot/KheraDabar/2015/6634 to 43
dated 15/06/2015 regarding allotment of G.S. land Kh No.15//9/2 (4-15),10/2
(0-9),11/2 (2-12) and12(4-16) total area 12 bigha 12 biswa in village Khera
Dabar to Delhi Jal Board, GNCT of Delhi for Setting up of STP/STS.

The land is being handed over to Sh:S^Prasad, AE. After identification
of said G.S. land by Revenue Staff.The demarcation of the said land will be

carried out by revenue staff at the time of construction of boundary wall.

. . .

iSURENDER SINGH)
EMAg)

Handed Over

{$.N.PRASAD)
AEfDlB)

Taken Over

SINGH) (PREts/l flA’-JA)
Patwari

Kanongo

1
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9
GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI

OFFICE OF THE DIRECTOR (PANCHAYAT)
ROOM NO.11-12, OLD CIVIL SUPPLIES BUILDING,

, ' TIS HAZARL DELHI -110054.
F. NO! BDO(SW)/Allpt/Hasanp'ur /20,15/ .

i •••. ‘
Dated:

To
s' - •

•• The Ôhie'f)Executive'oWicer, ' •"

Vaomalaya, Jhandewaian;
. . New Delhi. :

Sub: Allotment of gaon sabha land measuring^ bigha 14 bii

! A.

swa bearing Khasra nos.3//14(3-
2) and 4//10/2 (3-12) in the revenue estate of village Hasanpur, District South-West to
the Delhi Jal Board, Govt:of NCT of Delhi for setting up of STP/SPS.

Sir' . * *

lam directed to convey the approval of the Hon'ble Lieutenant Governor, Delhi for
allotment Sabha land measuring 6 bigha 14 biswa bearing khasra nos.3//14(3-2) and
4//10/2 (3-12) Invthe revenue estate of villag‘#HaslhpCir, District South-West to the Delhi Jal'

the following terms &

;tjt ît^ijp]ni6ht;/rleVse;.pf,GS.Jand-'shWitii^pniprise;&fjari *a
. :^ /khablfei-'nos^3//1 Gi/2 (3il^|ivthe revenue estate’of village-

2) iljtiSf-tlf̂ a'Ilotmeht is bein$?made©rt‘free:bf cost basis on- lease for 99 years.

; **.• *

3) • that shall npt^htngeHh^iny'

' use and the allotted land shall also be

titiliidb immediately. -

4) ' ThatHt shall be responsibility of the lessee to obtajn -the prior sanction from DDA/MCD

before putting structures even of temporary nature on theland. The lessee is required to

complete all the codaji&Ttiali'ties before taking over the possession of the land.

5). . That it Shall be the responsibility of the lessee to protect -the land from any type of

encroachment. A proper boundary wall will be constructed around the allotted land.

6) The lessee sha.il have to execute .le'asG,deed accordlng to the provisions of the

“transfer of Property Aqf immediately, aftet taking over possession and also pay

registration fee etc. if arty.

7) " That the lessee will use.the land 6hfy for..the ,purpose for which it is allotted and not fo

any other purpose.

D rea measuring 6 bigha 14

" :-O4V«3

-
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-2̂ —
8) That 1he lessee will have to su.brriit^the. s i p l a n to the lessor and will maintain open

space around the boundary wall by planting trees. 9) That the lessor reserves the right

to cancel the lease at any time if the land.is required for any other public purpose or on

account of breach of any of the terms and-.coxiditions of the lease and lessee will have

to surrender the possession peacefully and in'ffiat case the lessee will not be entitled for

any compensation. In case of any dispute;! the&matter. will be referred to Hon’ble It.
Governor, Delhi .and his decision will be final ajf&tiindfhg on both the parties i.e. the

Lessor and the Lessee. A
'.Sf

Yours faithfully ,

l* ‘ (SOM NAIDU)
.DIRECTOR (PANCHAYAT)

Copy^g îtited-fer'lnformation STiedfessary abfi&rt'fo: S
1. The.Pr Secretary to the Hon’ble Lt.- Governor, D,elhi, Raj/Niwas, Delhi.
2. The OSD to the Chief Secretary, Delhi, Delhi Secretari&^hleW'Delhi.
3. .The'ibSD to Minister for Revenue; GNCT of De!h“\Bfelhi;,Sectt; New Delhi.
4.. Tĥ -l)ivisional̂ bmiiiiSsidnef/Sê feta'ry:{ReVenue'^5i'S'^am 'Na\h Marg. Delhi.
5. T^epuly C o m m i s s i o n e r., R e v e r e,. Department, Kapashera, New

Vy'tSfEx^JUtive Engineer (C) DR:X^aMg'afhTNfew-Del̂ 1'10024.
7. BD£> '(Couth-West). Revenue Department, Najafgarti, New Delhi with the direction to
.-•^mtflfete ithe .formalities regarding- handing/taking over of the allotted land under

intimation to this office.

••8-^Tehpild^(Notification) through,BQQ,(South-We5t).
9. Guard-File.

. •• o' -7 '

" " - WISH*1-. ^tru**r,. '
(SOM NAIDU)

DIRECTOR (PANCHAYAT)

|*JFor „. ,
-

• •

' w.
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I GOVERNMENT OP NCTjOP DELHI
OFFICE OF THE DIRECTOR IfPANCHAYATl
t.KRlPA'NARAIN MARG,D,EUHI -110064.

INo. F. 1334/5DM/AP/
L1'

To.
The Chief Exeariive Officer,
Dolhl JfllBoard,
Govt of NOToffDslhf.
Vaainalaya-Rhacâ L-Kerol-Bagh,—
New Delhi,

Subjoct Allotmont cf Gaon Sabha landt to Delhi Jal Board /of B6ftlnP up °l
decontrallzpy STPa. !

n

Sir.
1 am directed It convey the approval of Hori’b a Lieutenant Governor,- Delhi for

allotment of Gaon Sabha land to Delhi dal Board for ?9ttlng up of dpc?ntr^tied STPa

as per norms which la ^abulaiVd aaundef^u|?]^cUo jh > following terms & conditlons:-
I S. j District!.Name •

"
ofI Kheera N o; t a p d l^a u l r • L®nd ,

No village, vi- ••gftjf. JvIllabV amen).. ttorms^o allotted
nm\sm - i f , .

' 'f . -:P ? .amt S()m. pg,
[Sqm.) r4LP

$
\

2640 650x4
-2600

2600 Sqm.*25/17(3-10) 4 20261. Paha

3900 Sqm. *30/2(7-10) 6270 3960 650x6
-3900

62, Sungerpur

: 9 -5950' -650x9 5850 Sqm. *
-5850

North .14/25(4-16).
.13/21(2-05)

5694Tajpur3.
• 6000. $50x9 ^ .5850 Sqm. *

=5850
48/17(3-18),
46/18(3-10)

9 5000Auchandi4,

38/73(4-12).
7(4-16).
8(4-11). •"
14(4-00) .

6 ' 6078 390Q 650,x6.
=3900

3900 Sqm.5. ShiterpurSouth
Wasl

i
r ft51023//18(2-12),

23//2~l (2-15)
Ntzempur 4550 650x7 > 4510 Sqm. *

*4550
6. North

West

* In District North tho Restricted as required quantity of land as par.no
of DJB, works out to be lessor than whntls demanded in actual sqm.
•In District North West, tho proposed land for allotmont required Is 4560 Sqm.
but the entire piece ofland available la only 4510 Sqm.

rms

Contd/ ’

(Ft
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'• That the aflotmeW ( tease of Om flU» !fctt!̂ !!lTLZ\Sunh^

2' Thai theetfctmwttitefngmade onfreeIf eoe!basis on lease lor 99 yeart

' sfls|1be hespohsmty of the leased to obtain the prlor.senctlon fromOOA /

MCO before pulling sthittdms even of temporary nature bn the land.The lessee
„ requited to fcomptste all the Codsfi formalities before taking over t/,e
PMseastonofthstend, • I — —
enSIl18'* 09m® responsibilityof the fesaeelopmfecf the tend from any ftp© 0f

land 1 Cnm0n?' A proPef bpundfl7 wall wfj/ fcs consta/cted Ground the allotted

6’ tdtftTwS.'tap 1«**»»the4Mdeedfeasting to the provisions

^°jsyrê îthnFfKetdlh%ImBMfa^r^kfnd*** p0S S e ; a n d

?
^wftfch« /«a/fofred and

v -

6.

!YoursMhfully,

DIRECTOR (PANCHAYAT)

jDa(e* ^ jitj’LJ
ri

t334^0%AP/
Copy-fotwardedfbfiWfcrfiftation S ndissary action to:_

1,- ThePr Secretary to theHon'btejLLGovemor,Delhi,k&}mh$rOefo\:2. The -Pr Secretary to-tha Hpftljte Chtef Mtnlster, Dllhl. D^hf Secretariat, New

Ho.?.

\
r. ju& secretary to HonhieMlnistef forRevenue.Delhi Secretariat.NewDelhi.

TheP^. to 'bteforiat Commissioner / Secretary^vanue),-Govt.' of NOT of
far haridlnth/foH"-

!

Delhi.
com,
less!

DIR\clntPÂ ^l̂
8. Guard File.

90 
11127



M ,4'

_ . ’l '°̂ v^ P'
^^^•4 -^4^° f" ^W|SU>M\^1)^-̂ .;M )

^-s©* ^r-5 -H
-- i7tl̂ 4̂ k ", '^OCXG ^ -A • t\ 1 ^ s^% ^^7k\ f̂cu;<*\K

\ T̂^PCZ T̂°->̂ 4Lis^cs? <i^ Ii:J? 0 v4*^1
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DELHI DEVELOPMENT AUTHORITY
OFFICE OF THE EXECUTIVE ENGINEER

ROHINl MAINTENANCE DIVISION S
MADHUBAN CHOWK, ROHINl

NEW DELHI - 110085

! 1

! HANDING OVF.R POSSESSION

ill compliance to letter No. F^22A(ll)2021/lL/395 dated 07.06.2023 addressed to The
Executive Engineer (C) UR -X1, Delhi Jal Board, GNCTD, Room No. 303, Varunalaya Phased,
jhandewalan, Karul Bagh, New Delhi - 110005 issued by Dy. Director (IL), DDA regarding
physical possession of vacant land earmarked on plan as measuring area 1272.04 sqm to
Delhi jal Board for construction of Decentralized Sewage Treatment Plant at Khasra no.

i 25/4(4-16) of Village Salahpur Majra, the physical possession of the said land is handedover to Junior Engineer (C) DR-Xl, of ficial of Delhi jal Board on dated 15.06.2023

I Taking over

Official of Delhi Development Authority
Assistant Englneer(Clvil) RtyD-8Official of Delhi Jai Board

Junior Engineer (C) DR-Xi
:

i

i

i

!

1
!

I
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1

g'eRSMT̂ ftfl^ftlLCOM

^̂ Trfw}Ljfl }&&-&}&S7 j)-f' jj&ttJ\J\\ Dated!- l t )u m
To

The Executive Engineer (Q DR-X1
Delhi let Bov*,GNCTD,
Room No.303, Varunalaya Phase-LJhandBwalm, Kara!Bagh,
New Delhi-110005.

Subt Handing owPnraatrlon of trnd mnaaurtng (U73L04 2344Sqm.) 3516,04
S«im. lo(total Jal Board tor construction of DocentraUxad Sewage Treatment
Plantat Village Salaput Maim, Kh. 27/7/2(2-1«), 25//4(4-16).

Ref: Letter No. F22A(U)2021/IU395 dated 07.06.2023.
In reference to the above the Possession of land measuring 2244 Sqm- at Kh. No.

27/2/2 has already been handed over to CUB. Now, remaining land measuring 1272.04 Sqm.at
Kh. No.25/4 is scheduled to be handed over on 15.06.2023. You are requested to depute your
concerned official for taking over the possession at site. 5hrt Satteh, AE/RMD-8/DDA {M.No.
9729721230), shall be present at file for tending over the possession.

/
aiftror^ -NfaftiT

#1# «&-«/fcton.

Copy ax
1. S4L/RGC-3/DDA for kind Information.
2. O.D.(H), DQA,for information please.

J3T AE-V/ RMM/DOA, for Information and necessary action.

fT\

96 
11133



A \°r
& V

•ft
© DELHI DEVELOPMENT AUTHORITYINSTITUTIONAL LAND BRANCHRoom No.216. A-Block. 2nd Floor, Vikas Sudan.INA New Delhi

E-S819. F22AfQ412022/ILF. LD/1JL/0019/202Q/GOVT/22A-INSTITUTIONAL LAND-111 ,' Dated:ol/cj/2022
To

The Member (Dr)
Delhi Jol Board, GNCTD,
Varunaluya PH l.Jhandewalan,
Karol Bagh,
New Delhi-110005

Sub:- Ailotment of land measuring 5228Sqm{as per TSS attached) toDelhi Jal Board for

sii
ai“

Wilh reference to letter No.D.O No. /M(Dr)/DJB/2021/0l/03 dated 05.01.2021 on the subjectnoted above, 1 am directed to inform you that under the provision of DDA (Disposal ofDeveloped Nazul land) Rules, 1981, tt ts proposed to allot a plot of land measuring 5228 Sqm(on perpetual lease hold basisjfor the purpose of construction of Decentralized SewageTreatment Plant on the usual lcrms/conditions as given in the approved format of perpetuallease deed and the following conditions:-
1, That the allottee Delhi Jal Board will be required to pay provisional premium of landmeasuring S228 Sqm @ Rs. 708.55 Lakh per acre (Provisional) with annual ground
rent 2.5% per annum of the total premium. (Aggregate of the provisional land final premium).
The revision of rates of land is under consideration of the Central Govt The allottee shall have
to pay balance premium for the land as per rates determined by the Central Government under
Rule-5of DDA (Disposal of Developed Nazul land) Rules 1981.and within the time demanded
by DDA. The rates of land, determined, by Central Government, shall be binding upon the
allottee and shall not be called in question by it in any proceeding.

i. The allottee shall give an undertaking to the effect that it will pay the balance premium of
land as and when demanded by DDA on the basis of the rates determined by Central Govt.

ii. The area of the land/ plot is also subject to variation in size, as per requirement of layout
plan and actual demarcation of the plot at site etc.

iii. The allotted land shall be used for the purpose of construction of Decentralized Sewage

Treatment Plant only and no other purpose whatsoever.
iv. The building plans should be got approved from the Lessor/DDA/Local body, before

getting (he same sanctioned for the construction on allotted land and construction us per
sanctioned plan shall be completed thereon within a period of 2 years from the date of
taking over physical possession of the plot allotted.

v. The allottee shall cot sell, transfer, assign or otherwise part with possession
or any part of the said land or any building thereon except with the previous
writing of the Lessor which he shall be entitled to refuse in his absolute discretion.

of the whole
consent in

Page l of 3
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V ^
DELHI DEVELOPMENT AUTHORITY

INSTITUTIONAL LAND BRANCH
Room No.216. A-Block. laA Floor, Vikas Sadan. INA New Delhi

o

E-SHI9. F22A/04i2Q22/iT
F. LD/1L/0Q19/2Q20/GOVT/22A-INSTITUT1ONAL LAND-lli^axu

Dated:a/>3 /2022

To

The Member (Dr)
Delhi Jttl Board, GNCTD.
Vamnalaya PH I, Jhandewalfin,
Karol Bagh,
New Delhi-110005

;

Sub: - Allotment of land measuring 5228Sqm (as perTSS attached) to Delhi Jal Board for
construction of Decentralized Sewage Treatment Plant at Bajltpur ThaWram at Kit.
No. 16/16(04-16), 16/15(04-16), 16/25(04-16), North District, Delhi

Sir,

With reference to letter No. D.O No, /M(Dr)/DJB/2021/01/03 dated 05.01.2021 on the subject
noted above. I am directed to inform you that under the provision of DDA (Disposal of
Developed Nazul land) Rules, 1981, it is proposed to allot a plot of land measuring 5228 Sqm
(on perpetual lease hold basis)for the purpose of construction of Decentralized Sewage
Treatment Plant on the usual terms/conditions as given in the approved format of perpetual
lease deed and the following conditions: -
1, That the allottee Delhi Jal Board will be required to pay provisional premium of land
measuring 5228 Sqm (2) Rs. 708.55 Lakh per acre (Provisional) with annual ground
rent 2,5% per annum of the total premium. (Aggregate of the provisional land final premium).
The revision of rates of land is under consideration of the Central Govt.The allottee shall have
to pay balance premium for the land as per rates determined by the Central Government under
Rule-5 ofDDA (Disposal of Developed Nazul land)Rules 1981, and within the time demanded
by DDA. The rates of land, determined, by Central Government, shall be binding upon die
allottee and shall not be called in question by it in any proceeding.

i. The allottee shall give an undertaking to the effect that it will pay the balance premium of
land as and when demanded by DDA on the basis of the rates determined by Central Govt.
The area of the land/ plot is also subject to variation in size, as per requirement of layout
plan and actual demarcation of die plot at site etc.
The allotted land shall be used for the purpose of Construction of Decentraiked Sewage
Treatment Plant only and no other purpose whatsoever.
The building plans should be got approved from the Lessor/DDA/local body, before
getting the same sanctioned for the construction on allotted land and construction as per
sanctioned plan shall be completed thereon within a period of 2 years from the date oftaking over physical possession of the plot allotted.
The allottee shall not sell, transfer, assign or otherwise part with possession of the wholeor any pan of the said land or any building thereon except with the previous consent inwriting of the Lessor which he shall be emitted to refuse in his absolute discretion.;

Page 1of 3 .

li.

lit.
iv.

V.
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If *-fr* Wfrom the date of issue of dcmand-curn-aliotmem letter. The said amount can at<ai be deposited inthe bank counter situated In I.N.A. office complex and copy of the same may be sent to this •
office.r >

Details nf Demand

l Premium of land measuring
5228 Sqm @ Rs.708.55
Lacs per
(Provisional)

Rs. 9,1535.151 /-;

acre

2 Ground Rent of the plot @
2.5% per annum of the total
premium.

Documentation
Charge

Rs. 22,88,379 /-:

3 Rs. 45/-;

Total Rs. 9,38,23,575 /-t

(Harish Chand Sharma)
Dy, Director (1L)

End:TSS Plan .Google earth image and Map of the site. <CO
Copy to: -

1. Commissioner (Pig.) DDA, Vikas Minar, New Delhi-110002-With request to
incorporate subsequentlyinthe Sector Plan.Zonal PlanandMaster Plan andto process
the change of Land use under section II A of DD Act.if required.

2. CommissionejfLM) ,DDA,Vikas Sudan, New Delhi-110023
3. Chief Engineer (RZ), DDA, Vikas Minar, New Delhi-110002
4. Dy. Director (Survey) LD, DDA, Vikas Sedan,New Delhi-110023
5. Dy. CAO (LCH, DDA, Vikas Sudan, New Delhi-110023

Dy. Director (1L)

:

Page 3of 3 !
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sSSSi'1,KRIPA’NARAfN MARG.'DELHI -110054,

NC) f 2040/BDO(North)/d1totment/Sungerpur/2021-202Z/^3^&

-
T°' -TheChief Hx90Ullv« Officer,

. pelhl Jal Board,
Govt of NCT of Delhi,
Varunalaya Phase-tl,Karol Bagh,
New Delhi. •

r

Dated: 0 f //*/to

A' V*

£,v /’ • vk •W '• ' Select Allotment of 2370 Sqm, Gaon Sabhe land bearing KH;. -*i vfflaae Sungarpur Delhi to Delhi Jal Board for setting up of decentralized
STPs.

ii •

* fc.

v V, V I-am directed to convey the approval of Hon'ble Lieutenant Governor, Delhi for
iff ’{fl * aHotjnrieKt of Gaon Sabha land to Delhi Jal Board for setting up of decentralized STPe as
&•> periwms whichIs tabulated as under subject to the following terms & conditions;-

:
Land 1 Balance Balance
already requirement availability
allotted to of tend ae of G.S.land
DJB at Kh. per norma ‘ allotted

bearing Kh,
No. 30/2

[ (7-10)
4.76 MLD x 6270 -3900“!
050 Sqm. * - 2370 Sqm,
3004 Sqm. •. •

w Kh. Capacity Requirement
of land 'is(MLD)No.

sr-7 per norms
l.e, @ 850r

4.' 30/2.* - No.sqm perT*
MLD village

Sungarpur
10.78 MLD x
050 Sqm. =
0094 Sqm.

, Svngerpur 30/2 10,76 8 MLD k
650 Sqm.

I Sqm.

[7-10)
3900«*r-

• .Tha* m® eHotmehl / lease of Gaon Sabha land in village Sungerpur. Distt.North, Delhi'
. aSg&f V \'.:bafom.putting structures even of temporary nature on the land. The leasee is requiredmy ,: >*[ '<0complete all the Coda!formalities before takingovefthe possession of the land

l^B̂ rs?rafsaK-rr
d Only lot the purpose for which itI* allotted and not for

; 5 ** J!B£&rfs£gift/' I
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fjf . That the lessee will have to submit the site plan to the lesser end will maintain open
if space around the boundary wall by planting trees.

f 8i that the lesser reserves the right to cancel the lease at any time if the land is required

for any other public purpose or on account of breach of 8ny of the terms and
conditions of the lease, the lessee will have to surrender the possession peacefully

and fri that case the leasee will not be entitled for any compensation. In case of any

/fi dispute, the matter will be referred to Hon'ble Lt. Governor. Delhi and his decision will

. be final and binding on both the parties i,e. the lesser and the lessee,

•
• Yours faithfully,

(Sonik^Artgh)
tDirector (Pancnayat)

Dated:

.r

I ' ; 'Nc>/F. 2040/BDCKMorth)/a|iotment/Sungerpur/2021-2022y 5̂t/j ^̂
>*i • - -Dopy forwarded for information & necessary action to:

p. - V i. The PrSecretary to the Hon'ble It Governor, Delhi, Raj Niwas, Delhi.
%S ’

; .,2. The Pr Secretary to the Hon'ble Chief Minister, Delhi, Delhi Secretariat, New Oelhi.

I 3. ’The Secretary to Hon’ble Minister for Revenue, Delhi Secretariat, New Delhi.
§jj- ’ 4. The OSDtothe Chief Secretary, Delhi, Delhi Secretariat. New Delhi.

/TheDistrictMagistrate(North), Revenue Department, Alipur. Delhi.
vi & The P.S. to Divisional Commissioner / Pr.Secretary (Revenue). Govt of NCT of Delhi.

& 7
*

The BOO (North), GNCTD, DM office complex. Oelhi, with the direction to complete the
'

formalities for handing/taking over the possession of land to the lessee.

Guardi.1/

tibi. ..% (Soni
Director (Panchayat)S;-; .

&w- * '

V’ H -'
:»

&
'y*y +*+ ,

. . .. . J i i t a..-.

I
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GOVT. OF NCT OP DELHI
OFFICE OF THE BLOCK DEVELOPMENT OFFICER (NORTH)

DM QVFTCE COMPLEX. ALIPUR. DELHI-!10036
Phone No.;.a7gQ1430. B-Trtoai-MonorihnHnur3ftggmaU.com

F.No.BDO(N)/Allotment/Tqjpur KaJan/2022-2023/ jayMJ-|0^|^. Datedt-^Jd^jj

The Chief Executive Officer,
Delhi Jal Board, GNCT of Delhi,
Varunalaya Phase-11, Karol Bagh,
New Delhi.

Sub:- Allotment of Gaon Sabha land to Delhi Jal Board for setting up of
Decentralized STP.

To,

* ”Sir,
l am directed to convey'the approval of Hon’ble Lt. Governor, Delhi for

allotment of Gaon Sabha land measuring 5850 Sq. meter bearing Kh.No-12/1/1
(3-5) 8B 12/10 (4-16) of Village Tajpur Kalan to Delhi Jal Board for setting up of
Decentralized STP, subject to the following terms & conditions:-

1. That the allotment/lease of Gaon Sabha land in Village Tajpur Kalan in
District North to Delhi Jal Board is for setting up of Decentralized STP.

2. That the allotment is being made on free of cast basis on lease for 99
years.

3. That it shall be responsibility of the lessee to obtain the prior sanction
from DDA/MCD before putting structures even of temporary nature on the
land. The lessee is required to complete all the codal formalities before
taking over the possession of the land.

4. That it shall be the responsibility of the lessee to protect the land from any
type of encroachment. A proper boundary wall will be constructed around
the allotted land.

5. That the lessee shall have to execute the lease deed according to the
provisions of the “Transfer of Property Act” immediately after taking over
possession and also pay registration fee etc. if any.

6. That the lessee will use the land only for the purpose for which it is
allotted and not for any other purpose.

7. That the lessee will have to submit the site plan to the lesser and will
maintain open space around the boundary wall by planting trees.

L-
•A
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8. That the lesser reserves the right to cancel the lease at any time if the land
is required for any other public purpose or on account of breach of any of
the terms and conditions of the lease, the lessee will have to surrender the

possession peacefully and In that case the lessee will not be entitled for

any compensation. In case of any dispute, the matter will be referred to

Honhle Lt. Governor, Delhi and his decision will be final and binding on

both the parties i.e. the lesser and the lessee.

Approval of Hon*ble LG is also conveyed for cancellation of allotment of

Gaon Sabha land measuring 5850 Sq, meter bearing Kh.No-14/25 (4-16) &

13/21 (2-5) of Village Tajpur Kalan to Delhi Jal Board for setting up of

Decentralized STP which was made earlier vide letter No-F.1334/SDM/AP/
1629-41 dated 03.11.2021 of the then Director (Panchayat).

YoursFaithfulIy

*4̂ 53̂
(SUNIL KUMAR)

BDO(North)

F.No.BDO[N)/Allotment/Tajpur Kalan/2022-2023/|{j^)-|clW. Dated:-Jij

Copy forwarded for information 6a necessary action to;-
1-. The Principal Secretary to the Honhie Lt. Governor, Delhi R^j Niwas, Delhi.
2. The Principal Secretary to the Honhle Chief Minister, Delhi, Delhi

Secretariat, New Delhi.
3. The Secretary to Honhle Minister for Revenue, Delhi Secretariat, New Delhi.
4. The OSD to the Chief Secretary, Delhi, Delhi Secretariat, New Delhi.
5. The District Magistrate(North), Revenue Department, GNCTD, Delhi.
6. The P.S. to Divisional Commissioner/Secretary (Revenue), Govt, of NCT of

Delhi.
7. The Director (Panchayat), GNCT of Delhi, 1, Kirpa Narayan Marg, Delhi-

110054.
8. The Deputy Director of Education (Land & Estate), Lucknow Road, Delhi-

10054, w.r.t letter No-4576-4581 dated 09.11.2022.
9. Guard File.

(SUNIL KUMAR)
BDO(North)
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ELHI DEVELOPMENT Ai JTHORITYINSTITUTIONAL LAND^giaJ^̂ A B̂lock. 2nd Flnnr Vika ,
j m BRANCH

Sadan. INA New Delhi

Er 2652.4
K l- D/[ L/OOOI /2022/GOVT/32-IL-IIl^/ f % ^ X- 'sfefo02-1Dated: /
To

The Member ( Dr)
Delhi Jal Board, GNCTD,
Varunalaya PH 1, Jhandewalan,
Karol Bagli,
New Delhi-110005

Sub: - Allotment of land measuring 12208.57 Sqm to
1225/2, 1228/2, 1230/2 &

Delhi Jal Board at Kh. No. Khasra No.
ml Maliipalpur area under Bijwasanpartly 1231 at Rangpuri a

t onstitucncy (AC-36), Delhi for the construction ofSTP

Sir.

With reference to letter No. DJB/EE(C)Dr-XIV/:1023/4600-4605 dated 20.02.2023 on the
subject noted above, I am directed to inform you that under the provision of DDA (Disposal of
Developed Nazul land) Rules, 1981, it is proposed to allot a jlot of land measuring 12208.57 Sqm (on
perpetual lease hold basis) at Khasra No. 1225/2, 1228/2, 1230/2 & partly 1231, at Rangpuri and
Mahipalpur area under Bijwasan Constituency (AC-36), Delhi for the construction ofSTP on the
usual terms/conditions as given in the approved format of perpetual lease deed and the following
conditions: -
1. That the allottee Delhi Jal Board will be requirecjl to pay provisional premium of land

acre (Provisional) with annual ground
of the provisional land final premium) for

measuring 12208.57 Sqm @ Rs. 708.55 Lakh per
rent 2.5% per annum of the total premium (Aggregate
the said land measuring 12208.57 Sqm. Since the revision of these rates of land for FY 2022-24
is under consideration of the Central Govt., this premi um and annual ground rent will be treated
as provisional and will be subject to revision. The allottee shall thus have to pay the balance
premium and ground rent for the aforesaid area of lat d from the date of allotment as per rates
determined by the Central Government under Rule-5 of DDA (Disposal of Developed Nazul
land ) Rule 1981, and within the time as and when demanded by DDA. The rates of land,

determined by Central Government, shall be binding ipon the allottee and shall not be called in
question by it in any proceeding. The allottee shall give an undertaking to the effect that it will
pay the balance premium of land as and when demanded by DDA on the basis of the rates
determined by Central Govt.

i. The allottee shall give an undertaking to the effect that it will pay the balance premium of land as
and when demanded by DDA on the basis of the rates c etermined by Central Govt.

ii . The area of the land/ plot is also subject to variation in size, as per requirement of layout plan and
actual demarcation of the plot at site etc.

iii. The allotted land shall be used for the purpose of construction of STP only and no other purp
whatsoever.

iv. The building plans should be got approved from the Lessor/DDA/Local body, before getting the
same sanctioned for the construction on allotted land at d construction as per sanctioned plan shall
be completed thereon within a period of 2 years from he date of taking over physical possession
of the plot allotted.

ose
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*
part with possession of the whole or any

vious consent in writing of the
v . The allottee shall not sell, transfer, assign or otherwise
0 part of the said land or any building thereon except with the pre

Lessor which he shall be entitled to refuse in his absolute discretion.

a . PROVIDED that . in the event of the consent being give i, the Lessor may impose such conditions
m and recover the whole or a portion (as
the un-eamed increase in the value (i .e.

as he thinks fit and the LESSOR shall be entitled to c!a
the Lessor may in his absolute discretion determine) of
the ditYerence between the premium paid and market value) of the said land at the time of sale,

transfer assignment, or parting with the possession and the decision of Lessor in the respect of the
market \ alue shall be final & binding.

above, the lessee may with the previousb. Notw ithstanding anything contained in sub-clause (a)
consent in writing of the Lt. Governor of Delhi (herj in after called The L.G.) mortgage or

ved by the Lt. Governor in his absolutecharge, the said land to such person as may be appre
discretion.

the allottee at its own cost as and whenvi. . The lease deed shall be executed and got registered by
called upon to do so, by the Lessor (PRESIDENT OF ft JDIA)/DDA.

remain as DDA property and shall not beThe trees if any standing on the plot in question shall
removed or disposed of without the prior approval of the Lessor in writing. If the trees required to
be removed off, then the permission for cutting >f trees may be obtained from Forest
Department/Horticulture Department. The tree will 3e verified by Horticulture Department.
DDA.

vii.

viii. That all other conditions, as contained in the perpetual lease deed to be executed in this behalf
and any other terms/condition imposed from time
Governor shall be binding upon the allottee, The form
office of DDA.

ix. If the allottee violates any terms and conditions as mentioned above and in the perpetual lease-
deed, the allotment shall be cancelled and possession o:the land/plot with superstructure standing
thereon if any, will be taken over by the Lessor (PRESIDENT OF IND1A)/DDA, without any
compensation to the allottee.

If the allotment is cancelled for breaches of any terms/ conditions of the allotment, the
possession of the plot/land with building, if any will be handed over to DDA by the allottee on
the date and time given in the cancellation notice.

2. That it is the whole responsibility of the allottee to keep proper watch and ward of the land and
property against any encroachment.

to time by the Central Govemment/Lt.

of Lease Deed can be purchased from the

x.

3. The offer of allotment of land herein made is on “A$> IS WHERE IS BASIS”. The allottee isadvised to got himself acquainted with the conditi
conditions before acceptance of the offer of allotment
entertain

ems herein mentioned and also the site
. It may be noted that the DDA shall not
round rent, License Fee, composition fee
an is taken over.

any claim/exemption from the payment of g
etc. once the offer of allotment is accepted and possessi

4 - The allottee shall abide by all the terms and conditions, . . . 1|iven in the allotment letter/lease deed andother conditions as may be imposed by the Competent Authority from time to time.
5. The allottee shall pay the cost of fencing/Boundary wal
6- No property development permitted on the allotted land

if any, as and when demanded by DDA.

1. The payment and the acceptance letter with the require undertaking must be sent within 60 daysfrom the date of issue of Demand-Cum-AIlotment letteishall be chargeable for the delay period upto 180 days180 days from the date of issue, the allotment shall be amade partial payment, after 180 days of issue of this leallotment.

, failing which interest at the rate of 14%
of issue of this letter. On completion of
utomatically cancelled. If the allottee has
tter the allottee shall have to re-apply for
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8. lf the above terms and conditions are acceptable to you. the acceptance there of with an^ undertaking may be sent to the undersigned along with ths demand draft for Rs. 21,90,99,342/-(Hupees Twenty One Crore Ninety Lakh Ninety Nine Thousand Three Hundred Forty TwoOnly) including Ground Rent Rs, 53,43,885/- + docume nation charges Rs. 45/- ill favour ofDDA within 60 days from the date of issue of demand-cun -allotment letter. The said amount canalso be deposited in the bank counter situated in l.N.A. off ce complex and copy of the same maybe sent to this office.

Details of Demand

1 Premium of land measuring
12208.57 Sqm @ Rs.708.55 Lacs
per acre (Provisional)

Ground Rent of the plot @ 2.5% per
annum of the total premium .

Rs. 21,37,55,412 /-:

Rs. 53,43,885/-3 :

45/-Rs.3 Documentation Charge

Rs. 21,90,99,342/-Total

phaskar Tiwari)
)y. Director (1L)0(c

Enel: TSSPlan of the site.

Copy to: -
1 Commissioner (Pig.) DDA, Vikas Minar, New Delhi-110002-PPM request to incorporate

subsequently in the Sector Plan, Zonal Plan and Master Plan.

2. Commissioner(LM) , DDA, Vikas Sadan, New Dethi-1 l (J023

3. Chief Engineer (SEZ), DDA, Vikas Minar, New Delhi-1
4. Dy. Director (Survey) LD, DDA, Vikas Sadan, New Dell ii-110023

5. Dy. CAO (LC)-l, DDA, Vikas Sadan, New Delhi-l1002. i

0002

Q f C j D y. Director (I L)

onr> %
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AUTHORITY
BRANCH

Moor. Villas Smlan. INA New Delhi

E;5834

< L LAND-II!ll*1*1* Dated:
F' LD/,L,0(,5, /2020/GOVT/22A-IN,ST|TI!TION,

To

The Member (Dr)
Delhi Jal Board.GNCTD.
Varunalaya PH I, Jhandewalan.Karol Bagh.
New Delhi-110005

Allotment ofland measuring 1525.25 Sqm
Village Chhattnrpur Extension, District
decentralized STP & SPS. (Delhi Jal Board).

Sub: - to Delhi Jal Board at Kh. No. 117 at
South, Delhi for construction of

Sir.
With reference to letter No. F.2 (I)/DJB/CE(Dr.) Proj-I/2022/1128 dated 27.10.2022 on
the subject noted above. I am directed to inform you that under the provision of DDA
(Disposal of Developed Nazul land) Rules, 1981, it is proposed to allot a plot of land
measuring 1525.25 Sqm (on perpetual lease hold basis) at Kh. No. 117 at village

for construction of decentralized
a >proved format of perpetual lease deed

Chhaftarpur Extension, District South, Delhi
STP on the usual terms/conditions as given in the
and the following conditions: -
1. That the allottee Delhi Jal Board will be requi ed to pay provisional premium of land

measuring 1525.25 Sqm @ Rs. 994.63 Lac/acre (Provisional) with annual ground
rent 2.5% per annum of the total premium. The rates of the Institutional Land is under
approval of the Central Government. The allottee shall have to pay the balance
premium for the land as per rates determined ty the Central Government under Rule-
5 of DDA (Disposal of Developed Nazul land) Rule 1981, and within the time as and
when demanded by DDA. The rates ofland, determined by Central Government, shall
be binding upon the allottee and shall not be called in question by it in any
proceeding.

The allottee shall give an undertaking to the effect that it will pay the balance premium of
the land as and when determined by DDA on the tasis of the rates determined by Central
Govt.

The area of the land/ plot is also subject to -variation in size, as per requirement of
layout plan and actual demarcation of the plot ^t site etc.
The allotted land shall be used for the purp
STP only and no other purpose whatsoever.
The building plans should be got approved frejm the Lessor/DDA/Local body before
getting the same sanctioned for the construction on allotted land and construction as

i.
ose of construction of Decentralizedii.

Hi.
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dat/of tokin^nw
011 uha-U be comPleted thereon within a period of 2 years

iv. The aUoUe^VPhyS'?f1 ŝession of the p ot allotted. . .

whole or inv
3

W

n 1° ’ Jrans ĉr’ assign or otherwise part with possession of e

consent in *^ °^ <be said land or any builJing thereon except with the previous

discretion
W,Umg °f thc Lcss0r which he sha 1 be entitled to refuse in his absolute

a. PROVIDED that . in the event of thc consent being given, the Lessor may impose
such conditions as he thinks fit and thc LESSOR shall be entitled to claim and recover
the whole or a portion (as the Lessor may in hi ; absolute discretion determine) of the
un-eamed increase in the value (i.e. the difference between the premium paid and
market value) of the said land at thc time of saltransfer assignment, or parting with
the possession and thc decision of Lessor in th: respect of the market value shall be
final & binding.

b. Notwithstanding anything contained in sub-clat se (a) above, the lessee may
previous consent in writing of the Lt. Govern >r of Delhi (here in after called The
L.G.) mortgage or charge, the said land to such person as may be approved by the Lt.
Governor in his absolute discretion.

vi. 1he lease deed shall be executed and got regist ;red by the allottee at its own
and when called upon to do so, by the Lessor (PRESIDENT OF INDIA)/DDA.

vii. The trees if any standing on the plot in questic n shall remain as DDA property and
shall not be removed or disposed of without the prior approval of the Lessor in
writing. If the trees required to be removed olf, then the permission for cutting of
trees may be obtained from Forest Department/Horticulture Department. The tree will
be verified by Horticulture Department, DDA.
That all other conditions, as contained in the p srpetual lease deed to be executed in
this behalf and any other terms/condition impo sed from time to time by the Central
Govemment/Lt. Governor shall be binding upon the allottee. The form of Lease Deed
can be purchased from the office of DDA.

ix. If the allottee violates any terms and conditbns as mentioned above and in the
perpetual lease-deed, the allotment shall be can< elled and possession of the land/plot
with superstructure standing thereon if any, will be taken over by the Lessor
(PRESIDENT OF INDIA)/DDA, without any compensation to the allottee.

x. If the allotment is cancelled for breaches of any terms/ conditions of the allotment,
the possession of the plot/land with building, if any will be handed over to DDA by
the allottee on the date and time given in the can* :ellation notice.

2. That it is the whole responsibility of the allottee to keep proper watch and ward of the
land and property against any encroachment.

3. The offer of allotment of land herein made is on “AS IS WHERE IS BASIS” The
allottee is advised to got himself acquainted wit) the conditions herein mentioned and
also the site conditions before acceptance of the offer of allotment. It may be noted
that the DDA shall not entertain any claim/exemption from the payment of around
rent, License Fee, composition fee etc. once thb offer of allotment is accented and
possession is taken over. j F a

4. The allottee shall abide by all the terms and conditions given in the
lelter/lease deed and other conditions as may be
from time to time.

5. The allottee shall pay the cost of fencing/B
demanded by DDA.

6. No property development permitted on the allotted land.

per from the

with the

cost as

viii.

allotment
mpetent Authorityimposed by thc Co

bundary wall if any, as and when
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;-rofthis letter. On comnle ** Chnrycab,<

a. P^c»al condition: DJB will o #
° tces^a,J bav|? to rc-appfy for allotment.

Kidge Management RJJ ,ct nĉ sary clearance from Forest Depth, GNCTD

9 If?<jrp*,0*°S*cai Ridge. * <"a< <hc 'Ratified site does not fall in Ridge /

an undertaking niav^tf0n<*ll,ons arc acceptable to you, the acceptance there of with

for RS.3,84,24 S40/ to ° SC‘U to thc undersigned along with the demand draft

Thousand Five HunfirUS*SS T,lr.cc Crorc Eighty-Four Lakh Twenty-Four

documentation Forty-Nine Only) including Ground Rent Rs. 9,37,183/- +

issue of demo A
argeS Rs‘ 45/‘ in favour ° f PDA Within 60 days from the date 0f

bank eonn! •
CUm'a,,0tment ,cttcr* The «4 amount can also be deposited in the

tins office
SMuated in I,N'A‘ office comPIeynd c°pyofthe same maybe sent t0

jthe required undertaking must be sent
ind-Cum-AIlotment letter, failing which

for thc delay period upto 180 days of
s from thc date of issue, the allotment

has made partial payment, after 180

/

Details of Demand

Rs 74,87,321/-Premium of [and measuring
1525.25 Sqm @ Rs.994.63
Lacs per acre
Ground Rent of the p!ot

~
@

2.5% per annum of the total
premium.

;3 Documentation
Charge

1 7/

Rs
'

9,37,183 /-2 i:

Rs. 45/-
y.’ Rs. 3,84,24,549/-Total

4c (DhfkarTiwari)
DyyDirector (IL)

Encl. TSS Plan ofthe site.
Copy to:-

1. Commissioner (Pig.) DDA, Vikas Minar, hew Delhi-110002-With
incorporate subsequently in the Sector Plan, Zon il Plan and Master Plan.

2 . Commissioner(LM) , DDA, Vikas Sadan, New E elhi-110023
3. Chief Engineer (SZ), DDA, Shahpur Jat, New De lht-110049
4. Dy. Director (Survey) LD, DDA, Vikas Sadan, New Delhi-110023
5. Dy. CAO (LC)-I, DDA. Vikas Sadan, New Delhi 110023

request to

iL ' Director (IL)
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Reminder-I
NCT ISSUE

’

i;
DELHI JAL BOARD: GOVT.OF NCT DELHIOFFICE OF THE DY.SUPERITENDlNG ENQlNEERfC) DR-VI . '7QV^JUL JAL SADAN:LAJPATNAGAR:NEW DELHI '

F-32/DJB/EECQDH-VI/2024/^'Ĵ M ITT '̂ 7̂“TO. • f ' . * j- •. .. -• .Dy. DirectorPLJ, . .
' ! • •!« ' ‘ ’v ’

Delhi Development Authority, -
Institutional Land Branch;';
Room No.216, A-Block, 2̂ Floor,
Vikas Sadaij, INA, New Delhi.'

Si^bject: Allotment of land measuring *03 Bighabto Delhi Jal Board for construction of DSTFKhurtjl (Maidangarhi), South Delhi. - . : . ' X

F-32/DJB/EE(C)PR-Vi/2024/237 datedl l!9.01.2024 -' F-32/pj.B/EE(CJPR-Vl/2024/1119 dated 15.05.2024 }

Please refer to above cited!subject;it is requested to allot above sai^.land for construction of DSTP' at iRajpur Khurd (Maldangarhp. ^ • . ’
.

‘ ‘ • • •

' It is pertinent to mention that: the .work, is under monitoring by High . Level Commi tue QrfLC)constituted by the Hon.'ble National Green tribunal. High Level Committee directed that the time 1 ne given ;should be strictly adhered and ijiqnciompliance may have severe repeVcussions including criminalJcases.lTbe jwork is time to time monitored by Hbn’bjelG. . ’’ . . . j ! 7 - |.
In view of above, it is onjce&gqip requested to allot the above mentioned land measuring 03 Big!aDelhi Jal Board for coristructionbf D$f P at Rajpur Khurd (Maidangarhi),South Delhi as earliest.

1

2*5

Dated: 22.07.2024 :

;P i V

i t Rajpur i |
V •Ref:

i
$Sir,

i
!

.

to

i

Sd/-
(A.M,Shanl)
. EECQDr.- /;

' i

Copy to:-
1. CE(Pr)Dr-I
2. Director (A&P) :
3.SE(C)-4

’ 4. SE(M)-8
5. SE[DR)PR-I
6. Dp(L&E}

l^TM-IV
8. 0/ copy

I Forjjnformation please.'
i ; i|\ if --do—‘

;! : ;-d b—.
; •. -do-

j . •

.1' -do-
• !

j ; To pursue.
. i

'; i . .
;E(C)D[ -VI:

V1
•H f

V
!

\ 4 \. 1
!
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-* r̂ANNEXURE
56 LOCATIONS OF DSTPs,NOW COVERED IN40LOCATIONS

Nameof DSTPinlist of 56
Locations

Merged with/Current
locations of4Q DSTPs

S.No.
1 Mitraon 1.Mitraon

2.Kair2 Kair
3 Kakrola 3. Kakrola
4 Kanganheri 4.Kanganheri
5 Dichaon Kalan S.Dichaon Kalan
6 Punjab Khor (STP & SPS) 6.Punjab Khor (STP & SPS)
7 Jat Khor (STP & SPS) 7.Jat Khor (STP & SPS)
8 Qutubgarh (STP & SPS) 8.Qutubgarh (STP & SPS)
9 Auchandi 9.Auchandi
10 Mohommadpur Majri

Karala
10.Mohommadpur Majri11

12 Kanjhawala
11.Kanjhawala

Ladpisr13
Nizampur14

12.Nizampur
15 Sawda

GarhiRindahala 13.Garhi Rindahala16
17 Jaunti

14. jaunti
Tatesar

19 Ghewra 15.Ghewra
20 Khera Khurd 16.Khera Khurd
21 Alipur (ForZindpur)
22 Alipur (Seedfarmland)
23 Hifanki

17.Zindpur STP24 Kadipur (for STP)
25 Khera Kalan

Mohommadpur Ramzanpur
Nangli Poona (For STP)

26
27
28 Sarangpur 18.Sarangpur
29 Galibpur 19.Galibpur
30 Kazipur 20. Kazipur
31 Jafarpur 21.iafarpur
32 Khera Dabar 22.Khera Dabar
33 Hasanpur 23.Hasanpur
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*Vi
34 Shikarpur 24.Shikarpur

35 Chandanhola & Satbari 25.Chandanhola & Satbari

36 Tajpur Pahari 26.Tajpur Pahari
27.Jaunapur-1(Fatehpurberi
& Asota)

37 Jaunapur-I

28.JaunapurPart-
ii(Fatehpufberi& Asota}

38 Jaunapur Part-ll

29.Bhati DeraBhati39
Mandi(Fatehpurberi & Asota)40 Dera Mandi

41 Fatehpurberi & Asota 30.Fatehpurberi & Asota
42 Jhimarpura (STP&SPS) 31.Satapur Majra (STP &

SPS)43 Satapur Majra (STP &SPS)
BajitpurThakran 32.Bajitpur Thakran44

45 Sungarpur 33.Sungarpur
46 Patta (Akabrpur)

Patta (jhangola) 34.Tajpur47
48 Tajpur (Bakhtawarpur)
49 Rangpuri 35.Rangpuri
50 Chhattarpur Extension 36.Chhattarpur Extension

37.MaidanGarhi (Rajpur
Khurd)

51 Maidangarhi

52 Naya Bans 38.Naya Bans
Tikri Katan53 39.Tikri Kalan

54 Tajpur Khurd 40.Tajpur Khurd
Covered in augmented

capacity of Existing Sector 25
ROhini STP (Under Kirari

GOC)

55 Madanpur Dabas

Coveredin augmented
capacity of ExistingSector 25

Rohini STP (Under Kirari
GOC)

56 Rani Khera

V
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